
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Mahe Land Reforms Act, 1968 
 

Act 1 of 1968 
 
 
 
 
 
 
 
 

Keyword(s): 
Agricultural Labourer, Agricultural Year, Ceiling Area, Collector, Commercial 
Site, Cultivate, Cultivating Tenant, Customary Dues, Double-crop Nilam, Dry 
Land, Fair Rent, Gross Produce 
 



'I'CIE ItlAI-IE LAND REFORMS ACT, 1968 

(No. 1 of 1968) 

ARRANGEMENT OF SECTIONS 

CHAPTER I 

SECTION Preliminary 

61. Shoh title, extent and commenczment. 

CHAPTER I1 

Provision regarding tenancies 
/ 

3. Exemptions. 

4. Certain persons occupying land as tenants to be deemed tenants. 

5. Certain persons who were cultivating land on varam arrangements 
to be deemed tenants. , 



6. Certain mortgagees to be deemed tenants. 

7. Right to prove real nature of transaction. - 

8. Right of tenants to fixity of tenure. 

9. Resunlption for extension of places of public religious worship. 

10. Resumption for construction of residential buildings. 

11. Resumption for personal cultivation from tenant holding more than 
ceiling area. 

12. Resumption by small holder. 

13. Cases where resumption permissible. 

14. Priority for resumption. 
\ 

15. Procedure for resumption. 

16. Tenants from who111 land is resumed'to be paid compensation for 
improvements and solatiuni. 

17. Tenant may remove buildings, works or trees not deemed 
improvements. 

18. Improvements producing an increase in the value of the annual net 
produce. 

19. Trees or plants spontaneously grown. 

20. Other kinds of improven~erlts. 

21. Value of improven:ent to be ascertained in the way most favourable 
to the tenant. 

22. Inlpro,ement consisting in protection and maintenance of trees and 
plants. 

23. Power to frame tables of maximu111 itnd minimum rates of compen- 
sation. 

160 



I 

I 

24. Power to prepare tables of prices of produce, etc. 

25. Values how ascertained when no table has beer prepared or the 
presumption is rebutted. 

26. Tables to be published. 

27. Compensation when area is overplanted . 

31. Effect of an order of restoratioa. 

33. Fair rent. 

36. Rent payable by an intermediary. 

37. Determination of fair rent by Land Tribunal 

nation of fair rent. 

39. Agreement as to fair rent. 

42. Mode of payment of rent. 
I 

43. Liability for assessment. 

161 ' 



1 I 46. Invalidity of claims of dues other than rent payable. 

47. Arrears of rent to bear interest. 

48. Priority of claim for arrears of rent. 

40. Publication of ~r ices  of commodities. 

50. Publication of statistics- s._-- 

1 5 I .   ena ant's right to obtain receipt. 

52. Application to Land Tribunal whee lnndlold lefuses to accept 
a tender. 

53. ~roced i re  on application under section 52. 

54. Apportioutuent of rent on severance of interest of landlord or 
teuant. 

55. Notice to landlord and intermediary when the interest in the holding 
, of the tenant is acquired. 

36. Rights of tenant to be heritable and alienable. 

57. Surrender by tenant. 

58. Abandonment by a tenant. 

59. Landlord not to enter on surrendered or abandoned land. 

60. Rights as to timber trees. 

61. Cultivating tenant's right to purchase landlord's rights. 

62. Application for purchase of landlord's rights by cultivating tenants. 



6 

63. Purchase price. 

64. Purchase price to be distributed among landowner and inter- 
mediaries. 

65. Procedure before Land Tribunal. 

66.' Purchase price payable-in instalments or in lump. 

67. Deposit of purchase price and issue of certificate of purchase. 

68. Purchase price to bear interest .- - _ -- 

69. Cultivating tenant to p;ky rent pcndicg purchase. 

70. Recove1 y o f  i~istalnients of purchase price on default. 

71. Paynlent of purchase pricc, amount of encumbrance, maintenance 
or alimony. 

72. Payment of purchase price to the landowner, or intermediary to be 
fulI discharge. I 

1 
73. Special provisions relating to religious, charitable and educational 

institutions of a public nature. 

74. ProceGure for vesting of rights of religious, ,charitable or 
educa~onal institutions in Government and determination of 
annuity. 

75. Payment of annuity. 

76. Vesting of the rights of religious, charitable or educational 
iustitutious in the G o v e r ~ l e n t  not to operate as bar to the 
purchase of landlord's rights by cultivating tenants. 

77. Choice for annuity where cultivating tenant applies for purchase. 

78. Purchase of right, title and interest of institutions. 

79. Tenant holding under the institution to continue as tenant 
under the Government. 



80. Vesting of landlord's ri;hts in tenants. - 

81. Discharge of arrears of rent. 

82. Prohibition of future tenancies. 

33. Kudikidappukaran to have fixity. 

84. Rent payable by kudikidappukaran. 

I 
I 85. Filing of suits against kudikida~~ukaian lin certain cases. 
I ~ 86. Right of kudikidappukaran to be heritable but not alienable. 

87. Right of kudikidappukaran t e  lnaintain repair, etc., homestead 
or hut. 

88. Register of kudikidappukars. 

89. Prevention of eviction of Scheduled Castes. 

90. Stay of suits or other proceedings for eviction. 

CHAPTER 111 

Restriction on onnership and possession of lawd in excess of ceiling area 

and- disposal of excess lamis 

91. Exemptions. 
I 

92. Ceiling area. 

I 

93. Families and adult unmarried persons not to own or hold lands in 
I excess of the ceiling area. 

94. Certain voluntary transfers to be null and void. 

95. Surrender of excess lands. 
\ 



Vesting of excess lands in Government. 

.Payment of advance towards compensation. 

Preparation of compensation roll. 

Ssyment _~nmpcnsatiotk 

Application for assignment of land. 

Assignment of lands by Land Board. 

Payment of purchase price. 

Management of surrendered lands till assignment. 

CHAPTER I V  , 

Miscellaneous 

Constitution of Land Tribunal. 
I 
I 

Constitution &Land Board. 

Power of the Land Board and Land Tribunal. 

Appeals. 

Revision by High Court. 

Proceedings by or against joint families, etc. 



115; Authorised officer enlpowered to obtain infarmation from persons. 

116. Special provisions relating to leases for commercial or industrial 
purposes. 

117. Costs. 

118. Special provisions for application of th'e,Act. 

119. Restoration of possession of land to certain evicted tenant.;. 

120. Apportionment of land value in cases of acquisition. 

121. PricespuPlished under section 49 to be decmed to be market - 
rates. 

, 
122. Appearance before Land Tribunal .or Land Board. 

123. Court fees. 

124. Members of Land Board and Land Tribunal to be deenlkd public 
servants. 

1 125. Penalty for disturbance of easements attached to kudikidappu. 

I 126. Penalty for failure to furnish return. 

I 
I 127. Penalty for furnirhing false returns or  information. 

128. Penalty for making false declaration. 

129. Penalty for contravention of any lawful order. 

130. Penalty for eviotion. 

131. Penalty for cutting trees or for removing any machinery, etc. 

132. Cognizance of offences. 

133. Protection of action taken under Act. 

I 
134. Bar of jurisdiction of courts. 

I 
i 



135. Construction of references to aores and cents. 

136. Act to override other laws, etc. 

137. Power to rernove difficulties. 

138. Power to make Yules. 

139. Limitation. 

140. Repeal and savings. 

THE MAHE 1,ANT) REFORMS ACT, 1968 

(Act No. l'of 1968) 

22nd March, 1968. 

AN ACT 

to enact a comprehensive legistation relating to land reforms in.Mahe 
region of the Union territori of Pondicherry . 
WHEVEAS it is expedient to enact a comprehensive legislation 

relating to land reforms in the Mahe region of the Union territory of 
Pondicherry ; 

BE it enacted by the Legislative Assembly of Pofidicherry in 
the Nineteenth Year of the Repubk of India as follows:- 

CHAPTER I 

PRELIMINARY 

Short title, extent and commencement. 

1. (1) This Aot play be called the Mahe Land, Reforms Act, 1968. 

(2) I t  extends to the whole of Mahe region of the Union territory 
of Pondicherry. - 



l(3) The provisions of this Act, except this section which shall 
come into force at once, shall come into force on such date as the 
Government may, by notification in the OGcial Gazette, appoint: 

Provided that different dates may be appointed for different provi- 
- 

sions of this Act, and any reference to the commencement of this Act 
in relation to any such provision, shall be construed as a reference to the 
coming into force of that pro\' ' I S I O ~ .  ' 

Definitions. 

2. In this Act, tunless the context otherwise requires,- 

(1) '-' agricultural labourer" means a person whose principal 
ineans of livelihood is the income he gets as wages, in connection with 
the agricultural operations he performs; 

(2) "agric~~itural yea;'' means the year commencing with the 
1 st April in any year and ending with the 31st March of the year next 
succeeding, providecl that the Collector may, with respect to any crop, 
area or category of !and, by notification in 11ie Official Gazette, specify 
the year between such other dates, as he Iney deem fit ,  as an agricul- 
tural year; , 

( 3 )  ?xiling arm" n!eaus the extent of land specified in 
qection 92 as the ceilins me3; 

(4) '6Collector" means the chief officer in charge of the revenue 
administration of the Union territory of Pondicherry, and includes in 
relation to any functicn to be perfcrrned by the Collector under this Act, 
S L I C ~  other officer no: belon the rank of a gazetted officer as the 
Government may, by notificatio.; i n  the Official Garette, appoint for 
the purpose; 

(5) "commercial site" means any land (not being a kudiyiruppu 
or a kudikidappu) which is used princip~lly for the purposes of any 
trade, commerce, industry, manufacture or business ; 

1. The Act came into force from 2 n d  March, 1968 vide Extraordinary Gazette 
No. 23, dated 22nd March, 1968. 
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(6) "court" means where a particular cou is not specifically 
mentioned, the court having jurisdiction, u der the law for the 
time being in force relating to civil procedure, o entertain the suit 
for the possession of the holding or part t ereof to which any 
legal proceeding under this Act relates; 1 I \ 

(7) "cultivate" with its grammatical variat' ns means cultivate I 

either solely by one's own labour or with the h Ip of the members 9 

of his family or  hired labourers or both, or personally direct or 
supervise cultivation by such members or hired labourers or both, i provided that such members or hired labou rs have not agreed 

I 

to pay or to take any b e d  proportion or the broduce of the land 
they cultivate as compensation for being allowe to cultivate it or 
as remi~neration for cultivating it. t' I 

1 
I 

Explanation.-For the purposes of this ause, .'members of 
family" shall mean,- a 

(i) in the case of lands held by a join family, members of 
such fanlily; and I 

(ii) in any other case, wife or husbandi, as the case may be, , 
and the lineal descendants; I 

1 
(h) "cultivating tenant" means a tenant who sin actual possession 

of, and is entitled to cultivate, the land comprise in his holding; 4 
1 ' -  (9) "customary dues" means anything other than rent, 

micbaveram or renewal fees, - 

(i) payable in cash or in kind by a tenant/ to his landlord; or 

(ii) allowed to be taken by the landlord 

1 
b periodically or on the happening of any event on the occasion of 
", 1 P{ 
P any festival, and includes onakazhcha, uts vakoppu, perunnal- 

kazhcha, nombacharam and vishoukazhcha; if i! 

1 4  
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(10) "double-crop nilam" lneans nilam on which more thin ohe 
- crop of paddy is-ordinarily raised in an agricultural year; 

+ -  (11) " dry land" means land which is not nilam, garden or 
palliyal land: 

(12) "eviction" means the recovery of possession of land from' 
a tenant or the recovery of a kudikidappu from the occupation of the 
kadikidappukaran ; - _ -- 

-air rent" means the rent payable by aT111tivating tcnaat 
under section 33 or section 37 or section 39: 

(14) "family" means husband. wife and their unmarried minor 
children or such of then1 as exist; 

(1 5) '< garden " means land used principally for growing 
coconut trees, arecanut trees or pepper vines, or any two or more of 
the same; 

(16) " Governnlent " means th* Administrator of the Union 
territory of Pondicherry appointed by the President of India under 
article 239 of the Constitution; 

(17) *'grsss produce", in the case of a nilam means the normal 
produce of that nilam less the cost of harves~ing and, in the case of a 
garden or dry land, means the normai produce of that graden. or dry 
land: 

Provided that in determining the gross produce in the case of any 
double-crop nilam, account shall be taken as though only a single paddy 
crop, which shall be the principal crop, has been raised on the land, 
if it had been converted. from single-crop into double-crop nilam 
a t  the tenant's expense, and as though two paddy crops llave 
been raised on the land in other cases. 

Explutzation.-For the purposes of this clause, "normal produce': 
& respect of any land means the produce which would be raised if the 
rainfall and the season were of a dormal character; 



(18) "holding" means a parcel or parcels of land held under a 
single transaction by a tenant from a landlord and shall include any 
portion of a holding as a b ~ v e  defined which the landlord and tenant 
have agreed or  are bound to treat as a separate holding. 

I 

Explanation.--Where by act of parties or by operation of law, 
the interest of the tenant in his holding has been severed, splitting up 
the holding into two or more parts, or a portion of the holding has * 

-&en sub-leased, before the commencement of this Act, each such part 
or as the case may be, the portion retained by .the tenant or tile 
portion sub-leased; shall be deemed to be a separate holding; but the 
rights of the landlord to recover proportionate rent and to exercise 
the right of ~esumption, if any, shall not he affected thereby; 

(19) "improvement" nleans any work or 1)roduct of a work which 
adds to the value of the holding, is suitable to it and is consistent with 
the purpose for which the holding was let, mortgaged or occupied, but 
does not include such clearatlces, embankments, levelling, enclosures, 
temporary kvells and water channels as are made by the tenant in the 
ordinary course of cultivation and without any special expenditure or 
any other benefit accruing to land from the ordinary operations of 
husbnndry: 

Explanation.-Until the contrary is shown, the following works 
or the products of such works shall be presumed to be improvements 
for the purposes of this Act, namely :- 

(a) the erection ' of dwelling houses, buildings; appurtenant 
thereto and farm buildings; 

(b) the construction of tanks, wells, channels, dams and other 
works for the storage or supply of water for agricultural or 
domestic purposes; 

(c) the preparation of land for irrigation: 
* 

(d) the conversion of one-crop into two-crop land ; 
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(e) the drainage, reclamation from rivers or other waters or 
protection from floods or from erosion or other damage by water, 
of' land used for agricultural purpose# or of waste-land which is 
culturable; 

(f) the reclamation, clearance, enclosure or permanent 
improveinent of land for agricultural putposes; 

(g) the renewal or reconstruction of any of the foregoing 
works. or alterations therein or additions thereto; and 

(h) the planting or protection and maintenance of fruit trees, 
timber trees and other useful trees and plants; 

(20) -intermediary" meails any perso11 who, not being a land- 
owner or mortgagee, has an interest in the land and is entitled, by 
reason of such interest, to possession theraof, but has transferred such 
possession to any other person otherwise fjhan by way of mortgage; 

(21) "joint family" means a Hindu undivided family, a maru- 
makkathayam tarwad or tavazhi, an aliasanthana kutumba or kavaru 
or a natnbudiri illam; 

(22) '.kanamW meuns the transfer for consiiieration, in money or 
ill kind or in both, by a landlord of an interest in specific immwable 
property to another person for the latter's enjoyment, whether 
described in the dccunlent evidencing the transaction 3 s  kanom or 
kanapattam, the incidents of which transfer include- 

(a) n right in the transferee to hold the said property liable for 
the consideration paid by him or due to him: 

(5) the liability of the transferor to pay to the transferee interest 
on F L I C ~  consideration unless othenvise agreed to by the parties: and 

(c) payment of michavaram or customary dues or of renewal 
fee on the expiry of any specified period, 



which transfer include- 

is called 'kanartham' ; and 

erecting a homestead; or 

otherwise has no interest in the land; and 

attached thereto : 

I 



Provided that a person shall " not be deemdd to be a , 

kudikidappukaran ~f the aforesaid permission was granted after the 
28th April, 1962, by a ,mortgagee in possession or by a tcnant fro111 
whoni the land in whicl~ the kudikidappu is situate is liable to be 
resumed : 

* 
Provided further that a persoil shall not be deemed to be a 

kudikjdappukaran if the aforesaid permission was granted in 
respect of any hut not belonging to him 2nd situate in any area of 
land which is appurtenapt to a mill, factory cr workshop, and in 
connection with the eniplogment of such person in the mill, factory 
or workshop; unless he wab, im~nzdiately bzfore tlie co~nnienccment 
of this Act, entitled to thc rights of a budikidappukaran or the 
holder of a protected ulkudi or k~~dikidappu under any law thcn 
in force, 

Esplanatron I.-For the purposes of this clause, 'hut' means any . 
dwelling house which was constructed at a cost not exceeding five 
hundred rupees, or could have, at tlie time of construction, yielded 
a monthly rent not exceeding five rupecs. 

Expkunation If.--Any person - who was in occupation of a 
kudikidappu on the 28th April, 1962, and who continued to be in such 

I . occupation a t  the commencemelit of this Act, shall be deemed to be in 
occupation of such kudikidappu with per~iiission as required under this 
clause. & 

Ekplanatiorz I[/.--Where xny kudikidappukaran secures any. 
mortgage with possession dver the land in which thk kudikidappu is 
situate, his kudikidappu rights shall revive on the redemption of the 
mortgage, provided that he has a t  the time of the redemption no other 
Gomestead or any l$ld exceeding three cents in extent, either a< owner 
or as tenant in possession, on which hc could erect a homestead. 

Explanation IV.-Where a mortgagee with possession erects for 
his residellce a hut on the land to which the mortgage relates, he shall, 



: notwithstanding the redemption of the mortgage, deemed to be a 
kudikidappukaran in respect of such hut, provided that a t  the time of 
redemption- I 

(a) he has no other homestead or any land 'exceeding three 
cents in extent, either as owner or as tenant in possession, on which 
tie could erect a homestead; or 

(b) 111s annual illcome does not exceed one thousand and fivc 
hundred rupees. 

E.rplu~rotiott V.-Where a kudikidappukaran transfers his right in 
the kudikidappu to another person, such person shall be deemed to be a 
kudikidappukaran if- 

(a) he has no other hon~esteatl o r  any land exceeding three 
cellis in extent, either as owner or as tcnant in possession, 011 which 
he could erect a homnestead; or 

(b) his annual inconle does not exceed one thousand and five 
hundred rupees; 

(25) ',kudiyiruppu" rneans a holding or part cf a holding con- 
sisting of the site of any residential building, the site or sites of other 
buildings appurtenant thereto, such other lands as are necessary for the 
convenient enjoyment of such residential building and easements 
attached thereto, but does not include a kudikidappu; 

(26) "ku~hikanam" means and includes a transfer by a landlord - 
to another person of garden lands or of other lands or of both, with 
the fruit-bearing trees, if any, standing thereon a t  the time of the 
transfer. for the enjoyment of those trees and for the purpose of 
planting such fruit-bearing trees thereon, but shall not include a 

. usufructuary mortgage; 

(27) "landlord" means a psrson under whom a tenant holds and 
to whom he is liable to pay rent, includes a landowner; 



(28) "landowner" or "owner"'mean$ a person entitled to the 
absolute proprietorship of land and includqs- 

(a) a trustee in respect thereof; and 

(b) a pattadar of ryotwari land; 

(29) "Land Board" meanb the Land Board constituted under 
section 110; 

(30) "Land Tribunal" means a Land Tribunal constituted under 
bection 109; .+ 

(31) "licensee" means any person whw is in occupation of any 
nilam belonging to another and who, under ally local Gustom or usage 
or under an agreement, cultivates that -bilam with paddy for a 
remuneration Pnd with the risk of cultivation, but does not include a 
person who cultivates the nilam of another merely as an agent or 
servant; 

(32) "Mahe" means commune of Mahe in the Union territory 
of Pondicherry; 

(33) "member of the Armed Forces" means a person in the 
service of the Air Force, Army or Navy of the Union of India; 

(31) '"michavaram" means whatever is agreed by a kanamdar to 
be paid periodically as residual rent, in money or in kind or in both to, 
or on behalf of the landlord, but does not i~clude customary dues; 

(35) .'net income" means income derived from any property after 
deducting therefroin the cultivation expenses or charges for maintain 
ing fruit trees, timber trees or other useful trees and plants, and taxes 
and ccsses due to the Government or any Ioaal authority; 

(36) unilam"means land adapted for the cultivation of paddy; 

(37) "palliyal land" means land which is used ordinarily for 
raising seedlings of paddy and includes land so used and known 
as pallimanayal, myal, potta, njal, njattadi w banabettu; 

\ 
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(38) "pay" with its grammatical variations inclukcs deliver: 
I 

and any institution capable of holding property; 

section 6; 

Act ; 

does not include customary dues; 

(Pondicherry) Scheduled Castes Order, 1964; 

Ast 44 of 1958) applies: 

exceed- 
.. 
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(i) ' fou; standard acres; or 

(ii) four acres in extent, 

whichever is greater. 

*I 

Explanatiorr. -For the purposes of this clause, a person who was 
in possession of, or had interest in, land exceeding the limits specified in 
this clause immediately before the 28th Apnl, 1962, but such extent of 
land was reduced to the said linlits or below by partition or transfer 
effected after the date mentio~ed above, sha-ll not be deenled to be a small 
holder; nor shall such partition or transfer entitle the allottee or transferee 
to exercise the rights of a small holder in respect of the land allotted or  

.transferred to him; 

(47) "standard acre" means, in relatioil to any class of land 
specified sin Schedule I, the extent of land specified against it in that 
Schedule; 

(48) .'tenant'' means any person who has paid or has agreed to 
pay rent or other consideration, for his being allowed by another to 
possess and to enjoy the lar~d of the latter, and ineludes- 

(a) an intermediary, 

(b) a kanamdar, 

(c) a kanam-kuzbikanamdar, 

(d j a kuzhikanamdar, 

(e) a varamdsr, 

(f) a verumpattamdar, 

(g) the holder of a kudiyiruppu, and 

(h) a person who is deemed to be a tenant .under section 4, 
section 5 or section 6; 

(49) "timber trees" means trees, the yield or income from 
which has not to be taken into account for the determination of 
fair rent; 



(50) "to hold land" means to be in posseasion of land as 
wner or as tenant or partly as owner and partly as tenant; 

(51) "Union tzrritory" means thc Union territory 'of 

(52) "usufructuary ntortgage" means a transaction wherein 
the n~ortgagor delivers possession or  expressly or by implication 
binds himself to deliver p~ssession of the mortgaged property to 
the mortgagee, and autuorises him to retain such possession until pay- , 
rncnt of the mortgage-mone.1. and to receive the rents and profits 
accruing from the property or any part of such rents and 
profits and to .lppr~l)riate the same in lieu of interest, or in pay- 
ment of the mortgage-money, or partly in lieu of inte~est or partly 
i? payment of the mortgage-moncy; 

(53) .'vararn" mean5 all arrangement tor the cultivation 
. of nilam with paddy :lnd sharing the produce, made bet\veen the 

owner or other person in lawful possession of the nilam and the 
person who undertakes cultivation uniler such arrangement, and 
incudcs the arrangements known as pathivaram, pankuvaram and 
pankupattam; and "varamdar" means the person who undertakes 
cultivatian under a vxam itrrangement, 

(54) "verumpattamdar", means a lessec or sub-lessee of im- 
movable proper-ty, whether called verumpattamdar, or venpattamdar, 
who has cxpressly or irnpliedly contracted to hold the same 
under a lease with or without security for rent, but does not 
include a kanamdar, kanam-kuzhikanamdar, or kuzhikanamdar. 

C H A P T E R  I1 

PROVISION REGARDING TENANCIES 

Exemptions. 

3. Nothing in this Chapter shall apply to- 

( i )  leases of lands or of buildings or  of both, belonging 
to or  vested in the Government of the Union territory of 
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Pondicherry, the Government of Indil, the Government of any 
State in India, a local authority, or a corporation owned or 
controlled by any of the said Goverdments or authority; or 

(ii) leases only ,of buildings, including a house, shop or 
warehouse, and the site thereof, with the land, if ray, 
appurtenant thereto. 

Explanation.-Permission given to a kudikidappukaran to 
occupy a hut shall not be deemed tobe a lease of building for 
the purposes of this clause; or 

(iii) leases of land or of buildings or of both specifically 
granted for industrial or commercial purposes; or 

(iv) tenancies of land or of buildingls or of both created by 
the Administrator-Genera1 or the Official Trustee or an Oficial 
Receiver or officer appointed by a court under the provisions of 
aoy law, or by the court of wards, or by any person hotding 
under or deriving title from any of the o@cers .or the court 
aforesaid : 

Provided that the provisions of this clause shall not apply 
to- 

(a) a tenancy created in favour of a person who was a 
tenant on the date on which the land or building or both 
came under the control of any  of the said officers or the 
court of wards: or 

(b) a tenancy renewed in favow of any such person: 

Provided further that the provisions of this clause shall 
cease to apply to any tenancy created by the court of wards, 
where the landlord on whose behalf the tenancy was created 
does not terminate the tenancy by registered notice within a 
period of six months from the date On which the property 
was released from the superintendence af the court of wards; or 
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(v) tenancies in respect of land or of builtlings or of both 
created by mortgagees in possession or by persons deriving title 
from such mortgagees; or 

(vi) tenancies in respect of land or of buildings or of -both 
created by persons having only life iaterest 
interert in  the land or in the buildings or i n  b 

ProviQed tkat the provisions of sections 8 to 3 
of tenure shall apply to tenancies falling . unde clauses (v) and, 
(vi) so long as the mortgage, or, as the case rnny be, the life 
interest or other limited interest subsists. 

a person having only life interest 
ownership; or . 

(vii) tenancies in respect of sites, tanks an4 premises of any 
temple, mosque or church 
ceremonies are conducted) 
buildings attached to such 
the owner, trusteeor manager of such temple, 

. - 3 
Provided that nothing in this clause 2$ 1 

,I I 
which a tenant was entitled immediately 
ment of this Act under the contract of 
law then in force; or 

(viii) laads twosferred for felling trees; o I - 
(ix) any transaction relating only to the u iufruct of trees or I 

to the tapping of ccconut or other palm Uees or to the tapping $ :  
of rubber trees. i 

jl 
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i 
b i" Certain persons occupying land as tenants to be deemed tenants. 

! 4. Notwithstanding anything to the contrary contained in any 
law, or in any contract, custom or usage, or in any judgment. 
decree or order of court,-- 

C (i) any person who, on the 28th April, 1962, wag continuo- 
usly in occupation of the land of another for not less thaa . . ., >If to be a tenant and continued 

Y 

to be in occupation of such land -at the commenceme& &&is 

d 
Act, shall be deemed to be a tenant; 

F (ii) where on or after the 28th April, 1962, n tenant holding 
8 land less in extent than the ceiling area, had executed a deed 

surrendering his leasehold right to the landlord, hut had not 
actually trausferrcd posqession of the land to the ldndlord before 
the commencement of this Act, such t i ed  shall bc deemed to 
be 'invalid and such person shall be deetned to be a tenant. 

Certain persons who were cultivating land on vararu z~rrangements,to 
' be deemed tenants. 

5 .  Notwithstanding anything to the contrary contained in any 
law, or in any contract. custom or usage, or in any judgment 
decree or order of court, any who, by virtue of tlie pro- 
visions of the Mahe Stay of Eviction Proceedings Order, ! 962 
(published with the notification N0.G. S.R. 61 5, dated 28-4-i962 
of the Goverment of India in the ,Ministry of External Affairs 
was entitled to cultivate any nilam after the 28th April, 1962 
and was cultivating the nilam a t  the commencement of this Act 
shall be deemed to be a tenant, notwithstanding the expiry of the 
term fixed under tbe varam arrangement. 

I 

Certain mortgagees to be deenied fenauts. 

6. . Notwithstanding anything to the contrary contained in any law 
or in any contract, custom or usage, or in any judgment, decree oy 

I order of court,- 

, 182 
I 



(i) a mortgagee with possession of immovable property shall. 
be deemed to be a tenant, if- 

- 
(a) the property comprised in the mortgage was waste land 

at the time of the mortgage; 

(b) the mortgage money was less than forjy per cent of the 
inarket value of the land at the time of the mortgage; 

(c) he was by himself or through any member of his family 
or tnrwad holding the property co~nprised in the mortgage for a 
period of not less than thirty years before the commencement of 
this Act; or 

(d) he or any member of his family or tarwad effected sub- 
stantial improvements on the property comprised in the mortgage. 

Explmariotr I .- For thc purposes of this clause, a land shall be 
deemed to be waste land notwithstanding the existence thereon of 
scattered trees. 

Explatration II .-- The mortgage money or any portion thereof, 
may, a t  the option of the mortgagor, be treated as security for rent 
and be shall return the mortgage money or  any portion thereof which 
he does not elect to treat as security for rent to the tenant within 
six months from the commencement of this Act. 

(ii) a mortgagee with possession of immovable property shall be 
deemed to be a tenant, if- 

(a) the property comprised in the mortgage consists of agri- 
cultural land; 

(b) he was by himself or  through any member of his family 
or tarwad&olding the property comprised in the mortgage as 
a tenant on or after the 1st July, 1958; and 



(c) the tenancy was terminated after the 1st July, 1958, and 
before the commencement of this Act, but he continued in 
possession of the property, without interruption, by himself or 
through any member of his family e r  tarwad, as a mortgagee with 
possession, from the date of such termination till the commence- 
ment of this Act. 

I Explanation.- In any case to which this olause applies, the 
mortgage money or any portion thereof may, at the option of 
the mortgagor, be treated as security for rent and he shall return the 
mortgage money or the portion thereof which he does not elcct to 
treat as security for rent to,nhe tenant within six months from the 
commencement of this Act. 

Right to prove real naturq of transaction. 

7. (1) Notwithstandinb.anything in the Indian Evidence Act, 1872, 
(Central Act I of 1872) or in any other law for the time being in force 
any person interested in any land may pfiave that a transaction purpor- 
ting to be a mortgage, otti, karipanayam, panayam or nerpanayam or 
licence of that land is in substance a transaction by way of kanarn, 
kanamkuzhikanam, kuzhikanam, verumpattam or other lease, under 
which the transferee is entitled to fixity of tenure in accordance with 
the provisions of section 8 and to the other rights of a tenant under 
this Act. 

.J 

(2) Where under sub-section f I), the court or the Land Tribuna , - 
holds that the transferee is entitled to fixity of tenure in accordanp 
with the pr~visions of section 8, it shall be lawful for the court or the , 
Tribunal to pass a decree or order containing directions regarding 

. the application of the sum, if any, advanced to the landlord and making 
other suitable alterations in the terms recorded in the instrument 
executed by the parties. 

contract for the cultivation of any nilam may prove that he i s  a 
licensee. 



Right of tenants to fixity of tenure. 

8: (1) Notwithstanding anything to the contra 
law, custom, usage or contract, or in any decree or  
tenant shall have fixity of tenure in respect of his 
from the holding shall be resumed except as 

(2) Nothing in sub-section (i)  shall tenure any------- 
tenant holding under a landlord- 

(i) who is a member of the Armed Forces r is a seaman, if 

i the tenancy. was created by such landlord within period of throe 
months before he became a member of the Armed orces or a seaman 
or while he was serving as such member or seama ; or 

-(ii) who is the legal representative of the 1 nd1o:d referred to 
in clause (ij : 

i 
t ?  

Provided that no  such landiord shall resu e any land from t 
, !t 

. his tenant, if he is already in possession of an ext t of land not less / ,: 
I 

than the ceiling area; and where he is in possessi n of an  extent of ./ 
land less than the ceiling area, the extent of I nd that may be ! 

% 

resumed shall not, together with the land in his possession, exceed - 1 
j: 

the ceiling area: 

Provided further that such tenant shall be d med to have fixity 
of tenure in respect of his holding if- I * 

(a) the landford referred to in clause i) has not claimed 
resumption of the land comprised in the holding w thin one year from 
the date 011 which he ceased to be a member of the Armed Forces 
or a seaman, or within one year from the comme cement of this Act, 
or within one year from the expiry of the riod of tenancy, 
whichever period expires last; 

(b) the landlord referred to in clause ii) has not claimed 
d i 

resumption of t>e land comprised in the holdibg within one year 
from the date on which he received intimation of the death of the 

12212-13 
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I 

member of the Armed Forces or seaman, or within one year from the 
commencement of this Act, or within one year from the expiry of the 
period of tenancy, whichever period expires last : 

Provided also that the provisions of this sub-section shall not 
apply to tenants who were entitled to fixity of tenure immediately 
before the 28th April, 1962, under any law then in force. 

1 

I Ilesumptiou for crtension of places of public religious worsltil~~ 

9. A trustee or owner of a place of public religious worship may 
I resume from a tenant the whole or any portion of his holding when the 

~ l 0 l . S  same is needed for the purpose of extending the place of public reli,' 
worship and the Collector certitics that the same is so needed. 

Hcsumption for construction of residential buildings. 

10. A landlord (other than a sthani or the trustee or owner of a 
place of public religious worship) who is not in possession of any land 
or is in possession of land less than five standard acres and who 
needs the holding for tbe purpose of constructing a building 
bonn fide for his bwn residence or for that of any member of his 
family may resume from his tenant- . 

(i) an extent of land not exceeding (wentv cent<. nhrrc resilnlp- 
Lion is sought on behalf of one person; and 

(ii) an extent of land not exceeding fifty cents, where resunlption 
is sought on behalf or  two or more persons: 

Provided that, by such resumption, the total extent of land in the 
possession of the landlord shall not be raised above five standard 
acres and the total extent of land in the possession of the tenant shall 
not be reduced below twenty cents: 

Provided further that no landlord shall be entitled to resume. 
under this section any land in the possession of n tenant who is a 
member of any Scheduled Caste. 



E.rp[at~atiotz-For the purposes of this section and section 1 1, 

lrmembcr of family" shall mean,- 

(i) in the cage of a landloid who has granted a lease on behalf 
or a joint family, member,of such family; and 

(ii) in any other case, wife or husband, as the case may be, 
or a lineal descendant of the landlord. 

Resrr~nption for personal cultivation from tenant holding more than ceiliug 
area. 

I I. A landlord (other than a sthani or the trustee or owe :  of a 

place of public religious worship) who requires the holding bona fide 
for cultivation by himself, or any member of his family, may resume 
from his tenant, who is in possession of land exceeding the ceiling 
area, the whole or a portion of the holding, subject to the condition 
that, by such resumption, the total extent of land in the possession 
of the landlord is not raised above the ceiling area and the total 
extent of land in the possession of the cultivating tenant is not 
reduced below the ceiling area. 

Explanation - In this section, references to the ceiling area 
in relation to the landlord or the tenant shall, where such land- 
lord or tenant is a menher of a family, be construed as references 
to the ceiling area in relation to that family. 

Resumption by small holder. 

12 Without prejudice to the right of resuthption under 
section 11. a small holder (other than a sthani or the trustee or 
owner of a place of public religious worship) may refume from 
his teuant a portion of the holding not exceeding one-half : 

Provided that, by such resumption, the total extent of land in 
the possession of the small holder shall not be ra_ised above four standard 
acres or four acres i n  extent, whichever is greater and that in the 
possession of the tenant shall not be reduced below twenty cents: 



- 
Provided further that except as provided in sub-sections ( 2 )  and I 

(3) of section 61, no land shall be resumed under this section from 1 

a tenant who was entitled to fixity 6f tenure in respect of his ii 

holding immediately before the 28th April, 1962, under any law 1 
then in force. 

Cases where resumptioh permissible. 3 
I 

13. (1 ) Notwithstanding anythink contained in section 12, in 1 
respect of tenancies "subsisting at 'the commencement of this Act. 
no person shall have the right to resume, under section 12, any 
land which is subject to such tenanck unless such person is, d t  

such commencement,- 

(i) a minor, 

(ii) a person of unsound mihd, 

(iii) a member of the Armed Forces or a seaman, or 

(iv) a legal representative of such member or seaman. J 

(2) An application for resumption under section 11 or 12 . 
shall be made,- 

(a) by a minor, within one year from the date on which - .- 
he attains rnae~rity; 

(b) by a person of unsound ~ni~iri. within one yesr from 
the date on which he ceases to be of unsound mind: I 

(c) by a member of the Armed Forces or seaman. 
within one year after he ceases Lo be n such memher or seaman; 

(d) by the legal representative of member of the Armed? 
Forces or seaman within one year qfter the member or seaman 
ceases to b* such member or seaman, or within one year from . 

the date on which intinlation of his death is received, whichever 
period expires later; 



agricultural year. 

any land which is a kudiyiruppu. 

Priority for resumption. 

priority shall be entitled to resumption :- 

(a) ~ n i a l l  holder; 

Procedure for resumption. 
t 

15. ( I  J A landlord desiring to resume land shall apply 



(1) The Land Tribunal : ;hall duly enquire into'the applicatioti 
and -pass appropriate orders thereon, and where thc order allows 
resumption, it shall specify the extent and location of the land 
allowed to be resumed, the rent-payable in respect or the 
portion, if any, that would be left after resumption and sucll 
other particulars as may be prescribed and directing the landlord 
to make, within such tinie and in such manner as may be 
prescribed, pay~nents to extinguish the rights of the cultivating 
tenaut and the intermediaries, if ally, who would bc affected by 
such resumption. 

(3) The Land Tribunal ma!,, tor su!Iicieot reawn>, extend 

k the timc prescribed under sub-\ection (2) for n~akin_c payments 
by thc landlord. 

(4) In  deciding the locat~on of the portion of the holding 
allowed to be resumed, the Lnnd Tribunal shall have regard to 
tbe nature, fertility and other conditions of the portlon of thc 
land which may be allowed to be resumed and thc portion lest 

I with the cultivating tenant. 
I 

( 5 )  Where the application IS made tinder tect~nn 1 1  for 
resumption from a tenant who is in possessio~i of land exceeding 
the ceiling area and there are other landlords ~lndcr whom the 
lenant holds, the Land Tribunal shall give notlsc ,>1' thc application 
to aH olher landlords entitled to claim resumption u~lder section 13 
ou the date of such applicatioil, so far as known t it, 
specifying a date within which thcy may apply for resumption 
of any land from such tenant. The Land Tribunal s1i:ill consider 
all applications froin landlords for rctumption faoni such tcnalil 
received within the sp:cifie,i time together, and. wllcre the extent 
of land iu the possession of the tenant in excess oE the ceiling I area is less than the aggregate of the extent of land applied 
to' be resumed by the landlords, the Land Tribunal shall allow 
resumption by all the landlords equitably having regard to all 
circumstances. 



(6) Where any land is resumed after ,making the payments 
as directed by the Land Tribunal all the rights of the cultivat- 
ing teoant and the intermediaries, if any, holding between the 
landlor2 resuming the land and the cultivating tenant io respect of 
the land, shall stand extinguished: 

* (7) An order for resumption may be executed through the 
court 5 s  if the order were a decree passed by it. 

I 

(8) Where a landlord fails to deposit the amounts in accord - 
auce with the .directions of' the Land Tribunal, the order of 
resumption shall be treated as cancrlled and the landlord slzsli 
have no fiirther right for resumption. 

Tenants front whom land is  resumed f t c  he paid cott~pen\:~tiou 
for improvemeuts, and solatiurn. 

16. (1) A tenant fro111 who111 laild is resumed unde~ the 
provisions of this Act shall be et~t~tled to- 

(i) cotnpcns;trion Tor the i~itpt.oven~ents belonging to him; anrl 

(ii) a solatium of an amount equal to one year's rent. 

(2) Thd comjxnsatioo payable under clause (i) of sub- 
section ( I )  .$hall be deterrnined in accordance with the provisions 
of sections 17 to 2S of this Act. 

Tenant may remove buildings, work5 or trees not deemed improvmmts. 

17. Whenever a court passes a decree 01. order for eviction 
against a tellant and such tenant has erected any building, con- 
structed any work 01. planted ally tr-ec which (he court linds ~t 

not an iinprovement for which con~pensa~iou can be claimed. 
but which the court finds can be removed without substantial 
injury to the holdings, such tenant may remove such building, 
work or tree within 'a time to be fixed by thecourt in its decree 
or order. 



~m~rovement~~roducin'g an increase in the value of the 
annual net prbducc. 

18. (1) When the improvement is not an improvement to 
which section 22 applies and has caused an increase in the value 
of the annual net produce of the holding, the court shall determine, 
as nearly as may be, the average net 'money value of such increzse 
and shall award as compensation for the improvement three-fourths 
of the aniount arrived at  by capitalising such net money value at  
twenty times. 

E~planation 1.- The value of .the net produce means the 
amount remaining after deducting from the value of the gross 
produce the cost of cultivation and the Government asses men1 
and local taxes. 

Explanatiorl 2.- In determining the net money value of the 
increase, regard shall also be had to the condition of the improve- 
ment and probable duration of its effects and the labour and 
capital required for ma king such imprwement. 

(2) Nothing in sub-section (I)  shall apply to improvements 
of the nature of embankment, reclamation and other similar worksh 

Trees or plants spolltanqously grown. 

19. When the improvement is not an improvement to whic. 
sub-section (1) bf section 18 applies, but consists of timber trees 
or of other useful trees or plants spontaneously grown during the 
period of the tenancy or sown or planted by any of the persons 
menfioned in section 16. the compensation to be awarded shall be 
three-fourths of the sum which the trees or plants might reason- 
ably be expected to realisc if sold by public auction to be cut and 
carried away. 

Other kinds of imvrovements. 

20. When the improvement is not an improvement to which 
sub-section (I) of section 18 or section 19 applies, the compensa, 
tion to be awarded shall be cost of the labour including supervision 



thereof and of the materials together with o her expenditure 
if any, which would at  the time of the valuation, be required to 
make the improvement, less a reasonable deductio on account of 
the deterioration, if any, 'which may have taken lace from age. 
or othel cause. I - 

Value of improvement to be ascertained in th 
favourable to the tenant. 

21. ~o twi ths t and in~  anything 
the amount of compensation to 
shall be ascertained in the way 
sections which is niost F4vourable 

ILLUSTRATIONS :- 
.; t 
.I 1 
i i ii ! 

1 ,  

be Rs. 10. ,. : 
' 2  j 

(b) The compensation to be 
casuarina -plantation is 1, 

. fie! 
i 
i 

In each case, tlie court shall award the 
i@ 

improvement consisting in protection and ma ntenanie of 
trees and plants. 

22. When the impro\cment consists in the protection and 
lnaintenence of timber or fruit trees or of ot11:r useful trees or 

i 

plants not sown or planted by any of the pensons mentioned in 
sectlon 16, or of such trees or plants spontaneously grown prior to 
the commencement of the tenancy, the compensa.ion to be awarded ' . 

I i 
shall be the proper cost of such protection and maintenance ascer- 
tained as provided in section 20. 
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Power to frame tables of maximum and ~ninimum rates of 
compensation. 

23. The Government may prepare tables showing the maximum 
and lnininluln rates of compensation to be awarded under this Act 
for all or any class of improvements and when such tables have 
been published, the amount awarded as compensation under section 18 
or 19 or 20 or 21 shall not ord~narily exceed such maximum 
rates nor shall it in any case be less thzn such nlinimitrll rates. 

Power to prepare tables of prices of produce, etc. 

24. (1) For the purpose of determining the amount of compen- 
. sation to be awarded under this Act, the Government lnay prepare ' 

tables showing all or any of t l ~ c  following ~il,ttter>. namely:-- 

(a) the price of coconuts, arecanuts, cashewnuts, mangoes, 
, peppCr and paddy; 

1 .  
B 
! 

(b) the cost of- 

t (i) cultivating and harvesting a crop of paddy; 
I 

(ii) planting, protecting and maintaining a coconut tree, 
an arecanut tree, a jack tree, a cashewnut tree, a mango tree, 
such other tree as may be notified by the Ciwernment from 
time to time and a pepper vine, until the tree or vine is in 
bearing; 

(iii) protecting and maintaining a coconut tree,- an 
arecanut tret, a jack tree, a cashewnut tree, a mango tree, 
such other tree as [nay be notified by the Government from 
time to time and a pepper vine for one year when in 
bearing. 

r (2) The tables prepared under this section shall, on publi- 
cation, be receivable in evidence and the rates and amounts therein 

I specified shall be presumed to be the proper rates, a i ~ d  amounts 
i 
f until the contrary is proved : 
, 



&, Provided that, in so far as such tables prescribe prices of 
products, the presumption shall not be rebutable except by^ proof ,. . 
of the average price as provided in section 25. 

Values hew ascertained wltdn no table h.~s been prepared or 
the presumption is rebutted. ' 

25. I11 respect of any product for which no table bhowing the 
price has been published and whenever the  presumption under 
section 24 as to tlie price is sought to be rebutled, the court 
shill1 adopt as the n:oney value for the purpose of auarding 
compensation under sub-section ( 1 )  of section IS, the average price 
in Mahe. as nearly as Inay beascertaioable, for a period of 10 years 
ia~mediately preceding the inctitrrtio~l of the wit. 

26. ( I )  The tables preparcd under this Act shall he p~blis&ed 
in English and Malayalam in the Official Gazette and shall bc 
kept publicly pcsted in the civil court in Mahc. 

( 2 )  The (iovernment iilay, by like publication, cancel or 
vary, from tillie to time, the tables so published. 

Cumpensation *then urea i s  overplanted. 

27. When trees are planted in excess of thc following scale, 
the court, if satisfied that, in the circum,~tances of the particular 
case, the hnd is overplanted, may, notwithstanding anything here- 
in before contained, either refuse to grant any compensation or may 
grant co~npcnsation at a lower rate, for so tualzy of the trees as 
are in excess o f '  the scale and are iminaturc :- 

Coconut trees .... 100 per acre. 

Arecanut trees ... 720 per acre. 

Jack trees ... 60 per acrc. 



Explanation.- In the case of a tnixed garden, each tree shall 
be allowed a proportionate fraction 'of an acre according to the 
above scale. 

, 
Contracts affecting tenant's right, to make improvements. 

28. Nothing in any contract edtered into whether before or 
after the commencement of this Act ishall take away or limit the 
right of a tenant to make improvedents and to claim cornpen- 
sation for them in accordance with the provisions of this Act. 

Tenant's right to sue for restoration of possession of land.\ 

29. (1) In any case in which atiy land has been resumed on 
the ground specified in section 9 or section 10 or section 11 or 
section 12,  if, within three years of such resumption, the person 
who resumed the land fails withaut reasonable excu,se to use the 
and for the p u r p o s e for w b i c h it was resumed, the 
cultivating tenant shall, subject to the provisions of section ,30 
be entitled to apply to the Land Tribunal for the restoration to 
him of the possession of the land or a portion of the land which* 
was resumed and to hold it with all the rights and subject to 
all the liabilities of a cultivating tena,nt : 

i 

Provided that a cultivating tenant shall not be entitled to rcs- 
toration under this sub-section if he is in possession of land 
equal to or exceeding the ceiling atea, nor shall a cultivatirg 
tenant be entitled to restoration or an extent of land which 
together with thc extent of land in his possession will txceed the 
ceiling area. 

(2) The provisions of section 15 shall, mutatis mutandis 
be applicable to the form and procedure in regard to the appli- 
cation for restoratiou and the manner of execution of the orders 
of restoration. 

I 



Limitation for application for restoration under section 29. 

30. An application for restoration under sec on 29 shall 
made within one year from the expiry of thre years after the 
resumption. 

Effect of an order of restoration 1 
31. (1) Where restoration of any land re umed is ordered 

'under section 29, the cultivating tenant shall hold the land directly 
under the landlord from whom restoration has en ordered, and 
the rights of the intermediaries extinguished und r sub-section (6) 
of section 15 shall not revive. 1 

(2) On such restoration, the cultivating t nant shall pay to t the person wEo ioumed the land-- 
I 

(i) the amounts paid by such to the cultivating 
tenant and to the intermediary, if any the value of the' 
improvements effected by them and g at the time of 
restoration ; 

(ii)' the value of the inlprovements, if ny, effected bona 
fide by such person between the date of esu~nption and the' ! I 
date of the application; and 

(iii) any anount other than solatiurn ived by the culti- 
vating tenant from such person on account 

I 

(3) The rent payable by thc 
restoration of the holding shall be the 

Recovery of arrerrs of rent by 

32. (1) The Land Tribunal shall be 
application for recovery of arrears of 
such arrears does not exceed five 



(2) Any landlord may apply to the Land Tribunal for recovery of , 
arrears of rent in such form as may be prescribed. ' 

(3) In disposing of the application, the Land Tribunal shall ,, 
follow such procedure as nlay be prescribed. 

(4) The order of the Land Tribunal under this sectibn may be 
executed through the court as if it were a decree passed by it. 

Fair rent. 

33. The fair rent in respect of a holding shall be. the rent payable 
by the cultivating tenant to his landlord and it shall be the rent calculated 
at the rates specified in Schedule I1 applicable to the class of landc. . 
comprised in the holding or the contract rent. \vhiclie\,er .ic lets. 

E;xl>lanaiion Where the fair rent in respect of a lrolding has been 
determined under any law in force immediately before the commence- 
ment of this Act, the fair rent so-determined shall be deemed to be the 
contract rent for the purposes of this section. 1 

Exclusion of certain lands from liability to fair rent. I 
34. Wotwithstanding anything contained in section 33, where any 

land included in a holding is set apart for communal purposes, and is 
used for such purposes, the extent of the land so set apart shall not be - 

taken into account when determining the fair lent of the holding in 
accordance with that section. 

Preparation of record of rights and bar of proceedings under Chapter SIT 
of the Code of Criminal Procedure. 

35. (1) Any cultivating tenant may, at  any time within four years 
from the commencement of this Act or such further period as the 
Government may, from time to time, by notification in the Official 
Gazette, specif~r in this behalf, apply to the Land Tribunal for the prepa- 
ration of a record of rights in respect of his holding; ind  the Land 
Tribunal shall admit such application if it is prinza facie satisfied that the I 

application has been made born fide. _i 
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12) Notwithstanding anything contained in sub-section (1), the 
Government may, suo motu, direct the Land Trlbunal for the preparation 
of a record of rights in respect of any holding. 

(3) Where an application for the preparat~on of a record of 
rights is admitted or when' directed by the Government to plepare such 
record, the Land Tribunal shall direct such officer as the Collector may, 
by general order, specify in this behalf, to prepare record of rights in 
respect of the holding. 

(4) The record of rights shall be pre1~11eJ in \uch nlanner ns 
may be prescribed, after giving an opportunity to the landlord and all 
other interested persons to be heard and such record of rights shall 

(a) the description a ~ d  extent of the i~olding; 

(b) the name and address of the owner; 

c the nature of the applicant's interest in the holding; 

(d) the names and addresses of the interniediaries in respect 
of the holding and the nature of the interest of each of such inter- 
mediaries ; and 

(e) such other particulars as may be ptescribed. 

(5) The oficer specified under sub-section (3) shall for the 
purposespf proceedinzs under this sectlon, have all the powers of a 
civil court while trying a suit under the law for the time being in force 
relating to civil procedure in respect of the following matters, namely:-- 

(a) summoning and enforcing the attendance of any person 
and examining him on oath; 

(b) requiring the discovery and production of any document; 
P 

(c) receiving evidence on afidavit; and 

(d) issuing comnlissions for the exa~ninalion of witnesses or 
for local investigation. 



(6) The record of rights prepared under this section ahsll be 
admissible i n  evidence before any court ori tribunal. 

(7) Where an application for the preparation of a record of 
rights in respect of a holding is admitted, no application under section 37 
for the determination of fair\ rent in respect of that holding shall be 
disposed of till the record of rights is prepared under this section. 

(8) Where a person claiming to be a varamdar applies to the 
Land Tribunal for the preparation of a record of rights or for deter- 
mination of fair rent in respect of the njlam cultivated by him, then 
notwithstanding anything contained in ady other law, no Magistrate 
shall have jurisdiction under Chapter XII of the Code of Criminal 
Procedure, 1898 (Central Act 5 of 1898) in respect of a dispute between 
that person and the owner of the nilam, relating to that nilam, pending 
preparatibn of the record of rights or the determination of the fair rent. 

Rent payable by an intermediary. 

36. Where in respect of a holding there is an intermediary at the % 

commencement of this Act and as a result of the determination of the , i 

fair rent, there has been a reduction or increase in the rent payable by 
the cultivating tenant, the rent payable by the intermediary. to his land- 
lord shall be reduced or increa5ed in the sttme proportion as the rent to :* 
which he was entitled was reduced or increhsed. s . 

Determination of fair rent by Land Tribmral. 

37. (1) The cultivating tenant or any landlord ]nay apply in such 
form as may be prescribed, to  the Land Tribunal for determining the 
fair rent in respect of a holding. 

(2) On receipt of an application urlder sub-section (I), the Land 
Tribunal shall issue notices to all persons interested and after enquiry 
determine by an order- 

\ 

(i) the fair rent in respect of the holding; 

4- 



their respective landlords. 

and 

tion 50. 

fair rent. 

eviction of the applicant from the holding to 

Agreelnent as to fair rent. 

section 33, in respect of the holding : 

'?- to such an agreement : 
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Provided also tbat this sec'ion shall not apply to a case where the 
landlord is a religious, charitable or educational institution of a public 
nature. 

Refund of payments in certain caws wbre  fair rent is fiscd. 

I ' 441. Any order determining the fair rent under section 37 or 
section 39, and the rent payable by an intermediary consequent 
on such determination, shall take effect from the beginning of the _ /-- 
agricu-r TmXediately following the-commencement of this 
Act, and any amount paid by the tenant before such determin- 
ation, which is in excess of the fair rent that may be payable 
to the landlord in accordance with the provisions of section 37, shall be 
adjusted towards the payment of futiure rent or the purchase price , 
$uyable under section 63, as the case may be, and, where the amount of  
rent paid to the landlord is less than the rent so determined, the 
balance payable by the tenant shall be paid at the time of or befoie the 
payment of the rent that first accrues after such determination or at sucl~ 
time and in such manner as the Land Tribunal may specify. 

Kent payable when Land Tribunal has not determined fair rent. 

41. (1) Where in a case the rent payable in respect of a holding 
has not been determined by the Land Tribunal, either under section 37 
or section 39, the landlord shall be entitled to receive and the 
tenant shall be bound to pay the rent that was payable immediately 
before the commencement of this Act. 

I (2) The provisions contained in sub-seciion (I) shall be 
without prejudice to the provisions contained in section 40. 

Explanation.- For the purposes of this section "the rent that w a s  
payable immediately before the commencement of this Act'', in the 
case of a varamdar, shall mean the average of the share of the landlord 

.in the produce for the three years immediately preceding such 
commencement, or where the varamdar was not cultivating the land 
continuously for the said period of three years, the share of the landlord 
for the year in which the vararndar cultivated the land last, immediately 
before such commencement. 



Modk of payment of rent. 3;+/ 
42. (1) Where the rent is payable in kind, it shall be paid either 

in kind or in money at the option of the tenant. 

(2) Where the rent payable is the rent determined under 
section 37 calculated at the rates specified in Schedule I1 or the 
agreed rent determined under section 39 and such rent is payable in 
kind, the money value of such rent shall be computed with reference 
to the rates published in the Official Gazette under section 49 for the 
date on which the rent is payable acd, if no rate is published for that 
date, at  the rate for thc nearest previcus date for which the rate is so 
published : 

Provided that where in respect of any commodity the price has 
not been published in the Official Gazette, the money value of such 
commodity shall be calculated at the market rate prevailing on the 
date on which the rent became due. 

(3) The t$nant shall be entitled to send by money order the rent 
. 

payable by him to his landlord. 

Liability - for assessment. 

43. (1) As between the tenant and the landlord, the former shall 
be liable for any cess Or special charges leviable by the Government for 
special or additional crops raised, where such special .or additional 
crops have not been taken into account in fixing the fair rent. 

(2) A tenant making any payment to the Government or any 
local authority towards land revenue or any tax in respect of the 
land comprised in the holding and payable by the landlord, shall be 
entitled to deduct the same fron~ the rent payable by him to the 
landlord : 

Provided that no such deduction shall be made if the rent 

Z - payable by the tenant to the landlord is equal to or less than tho 
land revenue or other tax so payable. 



Remission of rwt. 

44. (1) Where there has been a dalplage to, or a failure of 
crops owing to causes beyond the control of the tenant in any holding 
the tenant shall be entitled to a remission of the rent payable by 
him in proportion to the extent of ?ch damage or failure. - 

(2) The Collector or any other officer authorised by the 
Government, by notificatign in the O a i a l  Gazette, in this behalf 
shall, on an application to him by the fenant, determine after such 
enquiry as may be prescribed the extent of damage to, or failure of, 
crops under sub-section (1) and order such remission of rent as 
appears to him just and proper, and t b  decision of the Collector 
or such other . officer shall be final and the tenant shall be 
entitled to get the benefit of the remissi~n so ordered. - 

(3) If, in any proceeding under sib-section (2), any question 
arises as to whether a person is or is not a tenant,' it shall be 
competent for the Collector or the officer authorised by the 
Government under sub-section (2) to decide the question, subject 
to the orders of any competent civil court. 

(4) Where, in respect of a holding, there is an intermediary 
nr;d the rent to which the intermediary is entitled is reduced as a 
result of the remission granted undee s u b - d o n  (2), the rent 
payable by the intermediary to his landlord shall be reduced in the 
same proportion. 

Esylar~ation.-For the purposes of this section, the term 
"crops" shaH include cersal as well as cash crops. 

Abatement or redacti~n of rent. 

45. (1) The fair rent determined under this Act shall not be 
liable to alteration or revision except on1 the application made by 
the cultivatisg tenant to the Land  tribunal on the grounds 
specified. in sub-sections (2) and -(3). 
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(2) Where a portion of the land comprised i 
acquired under any law for the time being in 
compulsory acquisition of land for public purposes, t 
entitled to a n  abatement in the rent in the same pro 
from the portion acquired bears to the yeild from 

which it was let by fire o 
rent' payable shall be proportionately reduced' 

intermediary to his landlo 

46. Notwithstanding any contract to.  the con rary, express or 
implied, no tenant shall be liable to pay to his landlofd any customary 
dues or renewal fees or anything more or anything :Ise than therent 
payable under this Act. 

Arrears of rent to bear interest. 

47. Arrears of relit shall bear interest at the rate of six per cent per 
aunum or at the contract rate, whichever is less. 
.., 

Priority of daint for arrears of rent. 

48. Arrearb of reut due to the landlord, t0get.m with interest 
therfon, shall be a charge on the interest of the tenant, from whom 
they arc due, in the holding and shall, subject to he priority of the 
rights of the Government and any local authority fcr arrears of land 
revenue, tax, cess or other dues, be a first charge on s ~ c h  interest of the 

tt tenant. 
k 
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Publication of prices of commodities. 

49. The Collector shall CdUSe to be published every quarter, in such 
manner as may be presoribed, prices prevailing in Mahe of paddy, coco- 
nut, arecanut, pepper, groundnut, tapioca, cashewnut and any other 
crop which rnajr be specified by the Government, bv notification in the 
Official Gazette, for the purwse . 

18 Provided that, before publisbing such prices, the Collector shall 
cause notice to be given to the public, in such manner as he thinks f i t ,  
of the prices proposed to be published and consider objections, if any, 
received within two weeks from the date of the notice. 

Publication of statistics relating to gross produce of Iinds. 
' 

50. The Government shall cause to be published statistics of gross 
produce of different crops for differeni classes of land for different 
areas. 

Tenaur's right to obtain receipt. 

51. (1) Every tenant paying any rent shall be entitled to receive 
and the landlord shall be bound to grant a receipt containiug such 
particulars as may be prescribed. 

(2) If any landlord fails to grant a receipt as provided under 
sub-section (I), the tenant shall be entitled to send by money order 
after deducting the charges for doing so,- 

(i) the money, if the rent is payable in money; and 

(ii) the money value of the rent, ir it is payable in kind. 

Application to Land Tribunal when landlord refuses to accept a tender. 

52. ' (1) If the landlord refuses to accept a tender of the rent or if 
the tenant is doubtful as to the person entitled to receive the same and 
no suit hgs been brought against the tenant or application made for 

- 
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recovery of the said dues, the tenant may apply to' the Land Tribunal 
in tlie prescribed'manner for permission to pay the same through the 
Land Tribunal. 

(2) Along with the application under sub-section (I ) ,  the tenant 
shall deposit with the Land Tribunal, the said dues together with interest, 
if any, accrued thereon. 

Procedure on application under sectfon 52. 

53. (1) When an application and deposit have been made under 
section 52, the Land T r i b u ~ l ~ l  sh;~li cause return notice thereof to bc 
given at the cost of tlie appl~cant to every person, who in the opinion 
of the Land Tribunal, is entitled lo be heard thereon and, after hearing 
such of :hcm as appear, order the payment of the amount to the person 
entitled or bound to receive it and make directions regarding any interest, 
costs and such other matter> as the Land Tribunal may deem fit. 

(2) Nothing in sub-section ( I )  shall affect the right of any person 
to recover the said amount by suit from the person to whom it is paid, 
but the order allowing the application under section 52 shall be deemed 
a full acquittance to the tenant in respect of the amount covered by it. 

Apportionment of rent on severance of interest of landlord or tenant. 

54. (1) Where, by act of parties or by operation of law, the 
interest of the landlord or of the tenant in the land demised has been 
severed or a portion of the land demised has been sub-leased, the landlord , 

or the tenant inay apply to the Land Tribunal for the apportionment of 
the rent and the security for rent, ifany. 

(2 )  The application shall he in such forin as may be prescribed. 

(3) The Land Tribunal shall, after giving an opportunity to all 
prsons  interested to be heard, pass an order on such application 
apportioning the rent and the security for rent if any, and directing the 
eltccution of a lease deed on the basis of such apportionment within a 
specified period and make such order as to the costs of the application 
as it may deem fit. 



(4) If, within the time fixed by the Land Tribunal; such deed- is 
not executed, The Land Tribunal shall, ou the application of the person 
in whose favour such deed is to be executed and on the deposit by such 
person of such amount as the Land Tribunal may direct, execute the 
deed on behalf of the person in default; dnd the Land Tribunal shall 
by order, direct that the cost of the execution of the deed may be realised 
by the applicant from the person in default. # 

-3 
'3 

(5 The order of the Land ~ r i b ~ d a l  under sub-section (3) or .. 
sub-section (4) regarding costs may be executed through the court as t 

if it were a decree passed by it. 

Notice to landlord and intermediary when the interest in the holding of 
the tenant is acquired. - 

55. (1) Any person deriving an intefest in the holding or part 
of the holding of a tenant by virtue of a title acquired by act of parties . 
or by operation of law shall, where such interest is acquired after the 
commencement of this Act whithin sixty days from the data of such 
acquisition, give registered notice of his inteiest in the holding or part 
of the holding to the landlord and the intermediaires, if any. The said 
notice shall contain particulars of the property, its extent, the nature 
of the iutesest acquired and the dzte of acquistion of such interest. 

(2) Where default is made by tenant in the pnyn~cut of rent, his 
landlard bhall give registered notice of the default totllepcrsons who have 
acquired interest in the holding or part of the holding prior to the date of 
such default aud who have notified the existence of their interest under 
sub-section (1). The persons having inte~zst in the holding shall be 
entitled to pay the arrears and thc landlord shall be bound to receivc 
such payment: 

Provided that a person who has acquired interest only in a \ 

part of the holding shall be bound to pay 6nly so much of the rent 
or arrears of the same, as will on apportionment fall on such 
portion of the holding. 

- s 
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i ' .  

(3) Where there has been no agreement a ong the persons 
interested as to the apportionment referred to i the proviso to 
sub-section (2), the person who has acquired inter t in the part of 
the holding may, within sixty days from [he date of service of the 
notice of default, apply to the Land Tribunal for th apportionment, 
and the Land Tribunal shall, by orde;, make the ap rtionment. 

(4) The order of the Land Tribunal under 
be executed through the court as if it were a 

56. Subject to the 
tenant has in his holding 

Surrender by tenant. 1 
-57. (1) Notwithstanding anything contained in 

may terminate the tenancy in respect of any land he1 
time by surrender of his interest therein : 

Provided that no such surrender shall be made 
person other than the Government: 

Provided further that 
it is made in writing and is 
Tribunal and is registered 
the prescribed manner. 

(2) The Government shall pay to 
tenancy su'reodered to it under sub-section (1). 

made under this Act. 

tenant on s6ch. land, cease. 
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Abandonment by a tenant. 

58. (1) No landlord shall enter on any land which hbs been 
abandoned by a tenant. 

(2) If a tcnant abandons his tenancy and ceases to cultivate his 
holding either by himself or by some other person, the landlord of such 
tenancy shall, within thirty days of such abandonment, inform the 
Government in writing that the tenant has abandoned such tenancy and 
the Government shall, on. receibt of such intimation, forthwith take 
possession of the land appertaining to such tenancy. 

(3) The Governmeni $hall pay to the landlord fair rent for the 
land possessed by it under sub-section (2) from the date 011 which it 
takes possession of such land. 

(4) The Governmellt may Ict to another tenant any land, 
possession of ~vhich has been taken under sub-section (2), in accordance 
\vith such iules as nlay be made under this Act. 

(5) The tenant to who111 any land is let under sub-section (4) 
shall pay the fair rentthereof directly to the landlord and the Government's 
1ia.bility under sub-section (3) with regard to the payment of the fair 
rent for such land shall, on and from the date of induction of the tenant 
, on the land, coase. 

Landlord not to enter on surrendered or abandonedland. 
\ 

59. If any landlord enters into the possession of any abandoned 
land or any land which has not been surrendered in accordance with 
the provisions of section 57, he shall be deemed to have contravened 
the provisions of section 89 of this Act and shall be punished accordingly. 

Rights as to timber trees. 

60. (1) Notwithstanding any law, custom or contract to the 
contrary, all timber trees planted by the cultivating tengnt or his 
.predecessor-in-interest or spontaneously sprouting and growing in the 
holding after the commencement of the tenancy in favour of the 
cultivating tenant or his predecessor-in-interest, shall belong to 
the cultivating tenant. 



(2) Subject to the provisions of sub-sections (3) to (5 ) ,  in the 
cak of timber trees standing in the holding of a cultivating tenant at  
the commencement of hi tenancy, the cultivating tenant and if he does 
not require, the landowner or the intermediary, as the case may be, 
shall have the right to cut and remove such trees, provided that the 
right conferred by this sub-section shall be exercisable by the inter- 
mediary only in case such tiniber trees were either planted by him 
or had -spontaneously sprouted and grown during the period in 
which he was in possession of the holding. 

(3) Where the cultivating tenant exercises bis right under sub- 
t section (2) he shall be liable to pay to the landowner or the inter- 

\ mediary, ns the case may be one-half of the market value of the 
1- timber trees so cut and removed. 

. (4) Where the laudo~tner or the intermediary exercises his rlgh.1 
under sub-section (2) he shEII be liable to pay to the cultivating tenant 

P one-half of the market value of the timber trees so cut and removed. 

I 
(5) The right conferred by sub-section (2) shall not be exercis- 

I 
able unless seasonable notice thereof in writing is given to the party 
to be affected'by the exercibe of the said right. 

(6)  If any dispute arises as to the rights of the landowner, 
. intermediary and cultivating.tenant over timber trees. the Land Tribunal 

shall, on the application of the landowner, intermediary or cultivat- 
ing tenant, by order, decide the questiosafter hearing all the persons 
interested. 

Cultivating tenant's right to purchase landlord's rights. 

61. (1) Subject to the provisions of sub-section (2), a cultivat- 
ing tenant (including the tenant of a kudiyiruppu), entitled to fixity of 
tenure under section 8, shall be entitled to purchase the right, title and 
interest of the landowner and th8 intermediaries, if any, in respect 
of the land comprised in his holding : 

21 1 



Provided that,- 

(i) if the landlord is entitled tb resume any portion of the 
holding under this Act and he applks for such resumption, the 
cultivating tenant shall be entitled to purchase the right, title and 
interest of the landowner and the indermediaries only in respect of 
the remaining portion of the holding. 

(ii) no cultivating tenant shall be entitled to purchase the 
right, title and interest in respect of any land under this section if 
he, or if he is a member of a family, quch family, owns an extent of 
land not less than the ceiling area; I 

I 

(iii) where the cultivating tenapt or, if he is a member of a 
family, such family, does not own a4y land or owns an extent of 
land which is less than the ceiling airea, he shall be entitled to 
purchase the right, title and interest ip respect of only such extent 
of land as will together with the land, if any, owned by him a 

or his family, as the case may be, bd equal to the ceiling area. 
XI  

Explanation.-In calculating the extent of land owned by the 4 
cultivati~g tenant or, where he h a mpmber of a famdy, by such 

,- 4 
family, 'for the purposes of clause (ii] or clause (iii), of the proviso <* 
to this sub-section, the portion of the labd owned by such cultivating . 4 
tenant or by the family, which is liable to be purchased by the culti- -% 

vating tenant holding under such teiant or family, shall not be 
' 

taken into account.. 

(2) Notwithstanding anything condained in sub-section (I), where 
the landowner or an intermediary is a1 small holder, the cultivating 
tenant shall not entitled to purchase tye right, title and interest of 
the landowner and the intermediaries, &less the cultivating tenant 
agrees in writing that the small holded may exercise the right of 
resumption in respect of the holding dnder section 12. . I 

(3) Where a cultivating tenant hgr&s under sub-section (2) 
that th i  small-holder may exercise the tight of resumption,- 

I , I 
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(i) the small-holder shall, notwithstanding 

was not entitled to fixity of 

I Application for purchase of landlord's rights by calt vating tenants. 

62. (1) A cultivating tenant entitled to purch(ise the right, title 
and interest of the landowner and the intennediarieslunder section 61 
may apply to the Land Tribunal for the purchase of su 
interest. 

(2) The application for the purchase unde sub-section (I) ,  - ! 
shall be in such form and shall contain such 
prescribed. 

(3) The application - 
sub-section (2) of section 61 
agreeing 'to tbe exercise of 

he may indicate in 
title and interest over which he desires to purchase. 

Purchase price. 
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- 

(i) sutteen times the fair rent in respect of the holding or part - 
thereof to which the Nrchase relates; 

(ii) the value of structures, wells and embankments of a 
permanent nature belonging to the landowner or the intermediaries, 
if any; and 

(iiij one-half of the value of timber trees belonging to the 
landowner or the intermediaries, if any. 

- / ---__ _ - 
Expla)rat[on:- For the purposes of this section, where the rent is 

payable in kind, the nioney value of the rent shall be computed at  the 
average of the prices of thi: co~umotlity for the six e a r s  immediately 
preceding the yenr of determination of the purchase price, and, in 
calculating the average of the prices, the prices, if any, published 
under section 49 may also be taken into account. 

I - Purchase price to be distributed among Iandonner and intermediaries. 

64. (1) Where the right, title and interest of the landowner and . 
the intermediaries in respect of a holding have been purcl~ased by the 
cultivating tecant, the purchase price paid by the cultivating tenant 
shall be paid to the landowner or apportioned among the landowner 
and the intermediaries, as the case may be, in accordance with the 
provisions of sub-sections\ (2) and (3). 

t 
j * (2) Where there is no interniediary, the landowner shall be 
r 
i entitled to the entire purchase price paid by the cultivating tenant. I 

(3) Where there is an intermediary or there are intermedi- 
aries,- 

I 

(i) the amount of sixteen times the fair rent paid by the 
cultivating tenant shall be apportioned among the landowner and the 
intermediary or intermediaries in proportion to the profits derived by 
them from the holding; 'and 



k. 
(ii) the value of structures, wells and embankments of a 

? pxmanknt nature and half the value of the timber trees paid- by the r I 

cultivating tenant shall be payable to the landowner or the intermedi- 
ary to whom such structures, wells, embankments and timber trees 
belong. 

Explanation.-"Profits derived from the holding" shall, for the I 

purposes of this sub-section, mean, in the case of the landowner, the 
rent to which he is entitled and, in the case of anintermediary, 
the difference between the rent due to him from his teuant 
and the rent for which the ~ntermediary is liable to his landlord. 

Procedure before Land Tribunal. 

65. (1) As soon as may be after the receipt of the application 
under section 62, the Land Tribunal shall give notice to the landowners 
the intermediaries and all other persons interested in the 
holding, to prefer claims or objections with regard to the 
application. The Land Tribunal shall also by notice inform 
the landowner or the intermediary, if such landowner or 
intermediary'is entitled to resumption, and has not already applied for 
such resumption, that he may apply for resumption. 

(2) The Land Tribunal shall, after considering the claims and 
objections received and hearing any person appearing in pursuance of 
the notice issuedunder sub-section (1) and after making due enquiries, 
pass orders- 

(i) on the application, if any, whether pending before it or * 

filed in pursuance of the notice under sub-section (1) from the land- 
owner or intermediary for resumption, in accnrhance with the 
provisions of section 15: and 

(ii) on the application for purchase under section 62. 

(3) Where the cultivating tenant is entitled to purchase only 
a portion of the land left after resumption, the Land Tribunal shall, as 
far as possible, allow the purchase of the portion indicated in thz appli- 
cation under sub-section (4) of section 62. 



(4) An order under clause (ii) of sub-section (2) allowing the 
application shall specify- 

(i) the purchase price payable/by the cultivating tenant; 

(ii) the amount due to the and each of the inter- 
mediaries, if any, on the the purchase price paid 
by the cultivating tenant; 

(iii) the value of encumbrances subsisting or claims for 
maintenance or alimony charged op the right, title and interest of 
the landowner and the intermediari&, if any; 

(iv) the amounts payable to the holder of the encumbrance 
or the person entitled to the mainteoance or alimony; and 

8 

- (v) 'the amount payable to tha landowner and each of the 
intermediaries after deducting the value of the encumbrance o r  
the claims for maintenance or alimqny. 

(5) If the landowner or intermediary is liable to pay any amount 
to the cultivating tenant under this Act; the Land Tribunal ahall, in 
passicg orders on the application for purchase, set off suoh amount 
against the purchase price bayable td the landowner or the inter- 
mediary. 

(6) ,The Land Tribunal shall, as soon as may be, forward a 
copy of the orders under sub-section (2) to the Land Board. 

Purchase price payable in instalrnents or in lump. 

66. The purchase price determined under section 65 shall be 
payable in sixteen equal annual instalments: 

Provided that where the purchase ptice is. less than Rs. 160 the 
number of instalments shall be so fixed by the Land Tribunal that the 
amount payable in each instalment shall not be less than Rs. 10: 



Provided further that it shall 
pay the entirz purchase price in a 
payable shall be only seventy-five per cent of 

Deposit of pm~barc price and issue of certificate o/ porebas$. ' 

67. (1) Where an application under section 62 
and the purchase price determined under 
Tribunal, the cultivating tenant shall deposit 
to the credit of the Land Board,- . 

(i) where the purchase price is 
the entire amount due within one year; or 

' 

(ii) where the purchase price is proposed to 

date on which the period prescribed for 

appeal, from the date on which the 

date of such deposit. The certificate of purch 

\ 

and subsequent instalments shall be deposited in Government ' 
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Purchase price to bear interest. , 

68. (1) The purchase price payable shall bear interest at  the rate 
of 4# per cent per annum from the date on which the right, title and 
interest of the landowner and the intermediaries vested in the cultivating 
tenant. 

(2) Where the purchase price is paid in @slalments, the secoml 
and subsequent instalments shall be deposited together with interest 
on the amount outstanding on the date of deposit. 

Cnltivating tenant to pay rent pending purcl~ase. 

69. Notwithstanding the filing of an application under section 62. 
a cultivating tenant shall be liable to pay rent to liis landlord until he 
makes the deposit under sub-section (I) of section 67. 

Recovery of instalments of purchase price on default. 

70. For the purchase price payable by the cultivating tenant, there 
shall be a first charge on the land to which the purchase relates, subject 
to the charges for any dues payable to the Government. Where the 
second or any subsequent instalment is not deposited nn the due date 
the Land Board may, on application from any person entitled to the 
instalment of the ~urchase price in default or any part thereof, pass an 
'order directing the payment of the amount; and the order of the Land 
Board may be executed through the court as if it were a decree passed 
by it: . 

Provided that where the right, title and interest of the landowner 
or intermediary which is a religious, charitable or educational institution 

I of 3 publicnature have vested in the Government under section 74, the 
1 , instalment of the purchase price in default or any  part tbereof due to 

I -... the Government shall be recoverable as an arrear of land revenue under 

I the provisions of the law for the tinye being in force relating - to the 
recovery of land revenue. 



Payment of purchase price, amount of encumbrance, maintenance or 
alimony. 

71. (1) !The purchase price payabke to the landowner and the inter- 
.mediaries sball be distributed by the Land Board according to the 
provisions of sub-sections (2) to (9). 

(2) Where thc right, titlc and interest of the landowner or the 
~ntern~sdiaric's arc not subject t3 any encumbr~nce or charge for mainte- 
nance or alimony, the rurchase price paid by the cultivating tenant 
shall be paid to the 1andowner.or ap~ortioned among the landowner and 
the intermediaries in the manner specified i n  sub-section (2) or sub- 
section (3). as the case may be. of wxtiori 63.  

- (3) Where the right, titlc and interest of the landowner or the 
intermediaries in the holding are subject to any encumbrance or charge 
for niaintenilnce or alimony the value of such encumbrance, maintenance 
or alimony shali bi: deducted from the purchase price 
payable to the lando\vner or the intermediary, as the case may be, and 
the balance amount shall be paid to the landowner or apportioned 
amongthe landowner and the intermediaries in the manner specified in 
sub-section (2) or  sub-section(j), as the cjse may be, of section 64. If the 
total amount of such encumbrance, maintenance or alimony is equal to 
or more than the amount of the purcha9e price payable to the land- 
oyner or the intermediary, the whole amount shall be reserved for 
~ a y m e n t  to !he h3lder of the encumbrance, or thz person entitied to the 
maintenance or alimony and no amount shall be paid to the land- 
owner or the intermediary, as the case may be. 

(4) W ere the right. tiiie and interest of the landowner or the 
intermediary vested in the cultivating tenant form part of the security 
for any encumbrance or charge for maintenance or alimony, the Land 
Tribunal shall, for the purpose of discharging the same, apportion the 
entire encumbrance or the charge For the maintenance or  alimony 
between the portion of the land, the right, title and interest over which 
vested in the tenant and the portion remaining after such vesting, in 



a 
proportion to the values of tnl: t w  p ~ r i i ~ n s  of (112 proparty, and 
discharge only the liability pertaining ta the portion to which the 
purchase relates. 

- 

(5) Where any amount has beeb deducted o r  reserved for 
payment to the holders of the encumbranoes or the persons entitled to 
the maintenance or alimony, the same shall be paid in their order of 
priority to the persons entitled thereto. 

(6) Where the culitvating tenant pays the purchase. price in 
instalments, the amount of each instalment shidl be distributed in 
the manner specified above. The interest on the purchase price 
paid by the cultivating tenant ,shall also' be paid to the landowner* 
intermediary, holder of the encumbrance or the person entitled to 
the maintenance or alimony, as the case may be. 

(7) Where a person entitled to the ptirchase price or the 
value of the encumbrance, maintenance or alimony dies before it 
is paid to him, it shall be paid to his legal representatives. 

(r 

(8) Where the person entitled to receive the purchase price 
or  the value of encumbrance is a private trust or  endowment 
or a minor or a person suffering from some legal disability or a 
limited owner, the purchase price or the value of qncumbrance 
may, notwithstanding anything contained in any law, but subject to 
any general directions that the Government may give, be deposited . for and on behalf of the person ;vith such authority or bank as 
may be prescribed. 

(9) Where before any court or apthority any suit or proceed- 
ing is pending which directly or indirectly affects or is likely to  
affect the right of any person to receive the whole or part of the 
purchase price or the amount of enoumbmnce or maintenance or 
alimony payable under this Act, the court or authority may require 
the Laqd Board to place at its dispasal the amount so payable 
and thereupon the same shall be disfiosed of in accordance with 
the orders of the court or authority. 

\ 
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Payment of 

Special provisions relating to religious, 
and educational institutions of a pub1 

73. (1) Notwithstanding anything contained n sections-61 to 72, 
where, in respect of a holding, the landowner or  the intermdiary is 
a religious, charitable or educatio~lal institution q)f a public nature, 
such institution may choose- 

(i) whether the right, title and interest. of the institution 
in respect of the holding may be permitted to be purchased 
from the institution by the cultivatin~ tenant on payment' of the 
purchase price: or 

(ii) whether such right, titie and should be vested 
;n the Ciovernment in consideration 
annuity in perpetuity by the Government: 

Provided that the choice or the 
Lub-section shall bc thc same in respect 
tenants under it. 

respect of a holding sl~all be a sum equal the annual rent 

way of  collection charges: 



,' 
Provided that where, in respect of a holding held by a tenant 

referred to in section 4, section 5 or section 6 ,  there was no 
stipulation for payment of any rent immediately before the 
commencement of this Act, tile annuity shall be an amount equal 
to 4$ per cent of sixteen time\ the fair rent in respect of the 

I holding determined under section 37. 

Explanation.-Where the rent payable to an institution is in 
kind, the annuity payable shall be commuted into money of the 
average of the prices of the col~lmodity for six )ears itnnlediately 
preceding the year in which the annuity is d e t c & L  --- 

/ 

/ 

-or bestiog of rights of ~.eligious, chi~sitahle or 
educational i~lstitutioos ie Goreralne~~t and determination 

of annirity. 

74. ' (1) A religious, charitable or dducatio~la~ institution of a 
public nature may apply to the Government to vest its right, 
title apd interest in respect of all lands held by tenants under 
it, in the Government and for thc pay~nent of the annuity. 

(2) The application shall be in \uch forin as m,iy be 
pf-escribed. _ .  

(3) On receipt of such application,, the Government shall 

I direct the band' Tribunal to determine the annuity payable to the' 
institution. I 

I 

I 

I 
(4) The Land 'rribunal  hall thereupon determine, after due 

enquiry, the annuity payable to the i ~stitution 111 respect of all 
lands held by tenants under it. 

(5) As soon as may be after determillatioil of the annuity, 
the Government shall issue a notiiication in thc Official Gazette 
declaring that the right, title and interest of the institution in respect 
of all lands held by tenants under it shall vest in the Government 
with effect from a date to be specified in the notification, and' all 
such right, title and interest sw! accordingly vest in the Govern- 
ment free from all encumbrances. 



Payment of annuity. 

75. The Governlnent shall pay the annuity payable to the 
institution every year in perpetuity on such date or dates and in 
such manner as may be prescribed: 

Provided that where the right, title and interest of the institution 
are subject to any encumbrance,- 

(i) the value of the encumbrance shah- be paid to the 
Imlder of the encumbrance; and 

(ii) tive pel cent of tlie value of tlie encumbrance shall 
bc deducted from t l ~ c  :~nr~uity and the balance, if any, alone shsll 
be paid to the institution. 

Provided furtllcr that whcre thc vsluc of the encumbrance is 
nlore than twenty times the annuity,-- 

(i) if there is only one etlcumbrarce, twenty times the 
annuity shall be paid to the holder of the encumbrance; and 

(ii) if there are more than one encumbrance, twenty times 
the value of tile encumbrances shall be paid to the holders thereof 
in tisir order of priority, and no amount by way of annuity shall 
be payable to the iinstitution. 

Vesting of the rights of religious, charitable or educational 
institutions in tlte Governnlent not to operate as bar to the 

purchase of landlord's rights by cultivating tenants. 

76. The filing of an application by a religious, charitable or 
educational institution of a public natyre under sub-section (1) of 
section 74 or the vesting of the right, title and interest of the 
institution in the Government under sub-section (5) of the said 
section shall not affect the right of the cultivating tenant to 
purchase such right, title and interest in accordance with the 
provisions of sections 61 to 72. 



Choice for annuity where coitirating tenant applies for purchase. 

77. Where a religious, charitable dr educational institution of 
a public nature receives under section 65 notice of an application 
by a cultivating tenant for the purchase of the right, title and 
interest of the institution, the institution may file a statement with 
the Land Tribunal 'specifying its choice' that the right, title and 
interest of the institutipn in respect of all lands he!d by tenants under , 
it may be vested in the Government and the institution be paid the 
the annuity to which it is entitled under section 73. On receipt of 
the statement, the Land Tribunal shall fonvard a copy of the 
same to the Government together with the application received 
from the cultivating tenant for the purdhase of the right, tide and 
interest of the lan.downzr and intermediaries. Thereupon, the 
provisions of sections 73 to 75 shall apply as if the statement 
were an applicatiol~ under section 74; aud orders on the apljlication 
of the cultivating tenant shali be passed onIy after the right, title and 
interest of the institution are \ested in the Government. 

Purchase of right, title and illitrest of  institution^. 

78. Where, on rec~ipt o f  n ]lotice under section 65, the 
institution does not fil: a statement of 1t.i choice as provided in 
section 77, the institution snall be ntee~ncd to have chosen to 
permit the cultivatii~g tenant to purchase its right, title and interest 
aud the provisio~;, of sect;ons GI to 71  sliall apsly to the purchase 
of the right, title and interest of the landow~ler an3 the intermediaries, 
the payment of purchase ?rice nni! the discharge of liabilities. 

Tei~aot  holding i~nder the In.;titnci~ia t:) cotztiww as tenant u&r 
the GoierntnerJ. 

79. (1) ,Where n cilitivdting Qi~ant does not apply for the 
purchase of the right, title and interest vested in the Government under 

under the Government. 



(2) The rent payable by such 
on default, be recoverable as an 
provisions of law for the time'being 
of land revenue. 

Vesting of 

80. (1) At any time 
~ o v e G e n t  may;-by 
the ri@t, title and 
respect of holdings, 
tenants, shall vest in 

Provided that no declaration 
holding where the landowner o r  an 

(2) Upon the issue of a notification unde 
right, title and interest of the !andowners and int 
ofholdings to which the declaration applies sh 
ing tenants of such holdings free from all 
yrovisions of sections 63 to 72 shall, as far as 1 

intermediaries: 

225 



' Discharge of arrears of rent. 

81. (1) Notwithstanding anything to the contrary contained in 
any other law for the time being in force or in any contract, or in any 
decree or order of court, all arrears of rent accrued due from a 
tenant during the period and outstanding on the date specified in 
column (2) of the Table below, shall be deemed to be fully 
discharged by payment to the landlord, or deposit in court for 
payment to the landlord, of the amount referred to in the corres- 
ponding entry in column (3) of the said Table, together with interest 
at the rate of six per cent per annum, within the period specified 
in column (4) thereof: 

TABLE 
- -- 

Periods 
during which Period 
the arrears - Amount of the rent to be within 

S1. accrued due paid for discharge which the 
No. and the dates payment 

on which is to be 
they aere made. 
outstanding 

(i) All arrears Fifty per cent of such 3 months 
outstand- arrears, provided that the from t h c 
ing on amoulit payable shall not d a t e  of 
1st July, be less than an amount corn m c n- 
1958. equal to one year's rent or cement of 

the actual amount in this Act. 
arrears, whichever is less, 
and shall not be mofe than 
an amount equal to three 
years' rent. i 



(ii) Arrears of Seventy-fivs per cent of 3 months 
rent accrued such arrears: provided that from the 
due on or the amount payable shall d a t e  of 
after 1 s t not be less than an amount 'cpm n? e n- 
July, 1958 equal to one year's rent or cement of 
and o u t- the actual amount in arre- this Act. 
standing on ars, whichever is less, and 
28th April, shall not be more than an 
1962. amount equal to two years' 

rent. 

iii) Arrears of 
rent accrued 
due on or 
after 28th 

I April, 1962 
and out- 
standing at 
the c o m -  
mencement 
of this Act. 

Sekenty-five per cent of 
the contract rent or, where 
fair rent has been fixed 
under any law in force 
irilmediately before the date 
of commencement of this 
Act, such fair rent. 

6 months 
from the 
d a t e  o f  
coni ni e n - 
cement of 
this Act. 

Provided that where an intermediary has collected tent in excess 
of the amount payable under this sub-section for any period and has not - . paid the same to his landlord, he shall be liable to pay such excess also 
to his landlord. 

Explanation.-For the purposes of this sub-section, arrears of rent 
due from a varamdar shalt be calculated on the basis of the average of the 
share of the landlord in the produce for the three years immediately 
preceding the cornmencement of this Act or, where a varamdar was not 
cultivating the land continuously for the said period of three years, the 
share of the landlord for the year in which the varamdar cultivated the 
land last immediately before the commencement of this Act. 
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(2) Where a tenant has paid or deposited before the 
commencement of this Act, any amount towards the arrears of rent 
referred to in item (i) or (ii) dr (iii) of the Table in sub- 
section (I), such amount shall, .be deiducted from the amount to be 
paid or deposited under that item, &d it shall be sufficient if the 
tenant p y s  or deposits the balance, if any, after such 'deduction, 
and where the amount so paid or depbsited, exceeds the amount to be 
paid or deposited under sub-section (1) for the discharge of the 
arrears, the excess shall be adjusted towards the rent accrued due 
the~eafter. 

(3). Notice of any deposit made under sub-seetion (1) shall 
be given to the landlord by the court, and cost of the notice shall 
be paid by the tenant so depositing the rent, and the landlord 
shall be at liberty, to withdraw such amount under the orders of 
the court. 

(4) Where the rent is payable ' in kind, the amount to be paid 
or deposited under sub-section (1) sha? be computed at the market . 
rate of the commodity prevailing on the date on which the rent became 
payable under the contract of tenahcy or under any law or under 
any custom or usage. 

(5) Where any amount deposited under sub-settion (1) is found 
to be less than the arnount to be depo~ited under that sub-section 
computed in the manner specified in bub-section (4) due tc  bona fide 
error in the computation, the court d a y  allow the person who has 
deposited the amouot, reasonabie time for depositing the balance 
amount, and where the balznce nmouht is deposited within the time 
.o allowed, the person who ha4 so dcp~sited shall be deemed to have 
deposited the amount within the time aliowed under sub-section (1). 

(6)  Whert: a tenant falls to make the payment or deposit as 
required under itcm (I) or (ii) or (iii) of the Table ill sub-section ( I ) ,  
within the period specified thereof,, the tenant shall forfeit the 
benefits conferred by that sub-section in so far as it relates to the 
arrears of rent specified in that item1 and he shall be liable to pay 
the entire arrears lawfully recoverable for the period to which such 
arrears relate. 



(7) The assignment by a lindlord of his right t receive arrears 
of rent to  any other person shall not affect the rights of the tenant under 
this section for this discharge of arrears of rent. I .- Probibition of future tenancies. 

82. (1) After the commencement of this Act, n 
created in respect of any land: 

Provided that any landowner who is- 

(i) a minor, 

(ii) a widow, 

(iii) an unmarried woman, 

(iv) a divorced woman, 

(v) a person incapable of cultivating land 
physical or mental disability, or 

(vij a serving member of the Armed Forces 04 a sFman, 

may create a temporary tenancy by an agreement in writting, and no 
such tenant shall be entitled to any right conferred o a tenant under 
this Chapter. I 

(2) Any tenancy created in contravention o the provisions of 
sub-section (I) shall be invalid. i 

Kudikidapp&aran to have fixity. 

83. (1) No kndikidappukaran sha!l be liable to 
kudikidappu except on the following grounds, 

(i) that he has aiienntecl his right of 
other than- 

(a) a member of his family, or I 
(b) 3 person who has no other homestead 

ing three cents in extent, either as owner or as 
on which he could erect a homestead, 



(ii) that he has rented or leased out his kudikidappu to 
another person, 

(iii) that he has ceased . to reside in the kudikidapp~l 
continuously for a period oftwo years, or 

kudikidappu or has obtained owner- 
---\ 

is fit for erecthga homestead. 

Exp1anatioti.-- For the purposes of this sub-section, a kudikidap- 
pukaran shall not be deemed to have ceased to reside in a kudikidappu, 
notwithstanding the fact that he was not nctua!ly residing therein if any 
of his near relatives who was residing witti him in the kudikidappu for 
a continuous period of not less than one yeir continues to reside in the 
kudikidappu; and in such a cdse tile near relativz who continues to 
reside in the kudikidapp~i shall be liable for the rent payable by the 
kudikidappukaran;and 'near relative' chall illean husband or wife, 
children, grand-children, father, mother, brother or sister. 

(2) Notwithstanding anything contained in sub-section (I), the 
person in possession of the land on which there is a homestead or hut 
(hereinafter in this sub-section referred to as the landholder) in the 
occupation of a kudikidappukaran may, if he boiza fide requires the land- 

(a) for building purposes for himself or any member of his 
family including major sons and daughters; or ' I (b) Tor purposes in connection with a town plqnning scheme 

appro\led by the competent authority; or 

(c) for any industrial purpose, require the kudikidappukaran 
to shift to a new ~ i t e  belonging to him, subject to the following 
conditions, namely ' - 

(i) the landholder shall pay to the kudikidapukkaran the 
price of the homestekd, if any, erected by the kudikidappukaran; 

(ii) the new site shall be fit for erecting a homestead and 
shall be within a distance of one mile from the existing kudikidappu; 



r* \ (iii) the extent of the new site shall be the extent of the 
existing kuqkidappu, subject to a minimum of three cents and a 
maximum of ten cents; 

(iv) the landholder shall transfer ownership and possession 
of the 'new site to the kudikidappukaran and shall pay to him the 
reasonable cost of shifting the kudikidappu to the new site. 

(3) Where the conditions specified in sub-section (2) are complied 
with, the kudikidappukaran shall be bound to shift to the new site. .. 

.(4) Notwithstanding auything contained in sub-sections (1) 
to (3), where a person does not hold more than twenty-rive cent?, or land 
and there is a hut in the occupation of a kudikidappi~karan on such land - 
he may, if he requires the land occupied by such hut, for constructing a 
building for his own residence, apply to the Government for the acquisi- 
tion of land to which the kudikidappu may be shifted. In such applica- 
tion he shall offer to deposit, whenever called for, the cost of acquisition 
of land equal to the extent of the existing kudikidappu, subject to a 
minimum of three cents and a maximum of ten cents. An officer 
authorised by the Government in this behalf may, after collecting the 
cost of acquisition from the applicant, acquire the necessary land under 
the Land Acquisition Act, 1894 (Central Act 1 of 1894) give possession 

' of the land to the kudikidappukaran and (require him to shift to the 
said land. The kudikidappukaran shall thereupon be bound to shift to 

' 

the new site. The kudikidappukaran shall be entitled before he so shifts 
to receive from the person in possession of the land on which his hut 
was originally located, the expenses as determined by such officer 40 be - 
reasonably required to shift to the new site. 

(5) Where the owner of the land in which there is a kudikidappu 
considers that the kudikidappu is so located as to cause inconvenience 
to him, be may require the kudikidappukaran to shift to another part 
of $he land : 

Provided that the site to which the kudikidappu is required 
t o  be shifted is'fit for the location of the kudikidappu : - 



- Provided further that the owner of1 the land shall transfer to the 
kudikidappukaran ownership and possession of the land equal to  the 
extent of the existing kudikidappu, subject to a minimum of three cents 
and a maximum of ten cents and pay t& price of the homestead if any 
erec'ted by the kudikidappukaran and the tost of shifting the kudikidappu. 

Rent payable by kudilhdappokaran. 

84. (1) All arrears of rent, if any, payable, by a kudikidappukaran 
on the date of the commencement of ' this Act, whether the same be 
payable under any law, custom or contract or under a decree or  order 
of court, shall be deemed to be fully disqhargd if he pays one year's rent 
or the actual amount in arrears, whichever is less. 

(2) On aid after the commencentent of this Act, notwithstand- 
ing any contract, decree or order of court, a kudikidappukaran shall not 
be required to pay more than six rupees yearly as rent in respect of his . 
kudikidappu . 

Provided that a kudikidappukaran who was not liable to pay any 
rent In respect of his kudikidappu immediately before the colnmencement 
of this .4ct shall not be liable t~ pay any rent; nor shall a kudikidappu- 
karan be liable to pay any rent in excess of that which he was paying 
before the commencement of this Act. 

Filing of suits against kudikidappukaran in certain cases. 

85. (1) If the kudikidappukaran does not comply with the requi- 
sition made by the person in posse.;siot~ of the land under sub-sections (2) 
and (3) of section 83 or by the owner under sub-section (5) of that 
section to shift to  a new site, the personin p~sse3sion of theland or the 
owner, as the case may be, may institute a suit against him for tbe 
purpose : 

Provided that no such suit shall'be instituted withou't giving the 
kudikidappukaran one month's notice by registered post. 

< 



(2) The court, on baing satisfied that such 
with all the conditions mentioned in  
section (5) of sectroe 83, may 
kudikidappu. 

Right of kudikidappukaran to be heritable but not alienable. 

86. The n&ts &a hdikitkppdwran in his ka i imappu  shall be 
heritable, but not alienable expect as provided in &is Act. - 

I 
I 

Right of kudikidappukaran to maintain, repair, etc.. homestead or hat. 

87. The kudikidappukarsn shall have the right to njaintaio, 
repair and reconstruct with the same or different mat rials, but without 
ncreasing the plinth area, the hut belonging to the pe son who permitted 
occupation by the kudikidappukaran, or the homestead at his own cost. 

Register of kodikidappukars. 

88. (1) The Govern~nent shall cause a register 0. kudikidappukars 
to be prepared and maintamed in each village. 

(2) The register shall show- 

(a) the description of the land in which the kudikidappu is 
situate ; 

(b). the location of the kudikidappu and 

(c) the namc of the landowner and of th 
of the land in whicli the kudikidappu is situate 

(d) the name and adddress of the kudiki/lappukaran; and / 
(e) such other particulars 3s may be przscribed 

I 

(3) The register shall be prepared and maintained by such I 
4 

officer and in such manner as may be prescribed. 



(4) The prescribed officer shall, before the preparation' of the 
register, publish a notice in the village inviting applications from 
kudikidappukars for registration. to be presented before such date as 
may be specified in the notice. 

(5) On receipt of an application within the time speoified , 

in the notice or within such further time as may be 
allowed by him the prescribed officer shall, after enquiry and 
after giving an opportunity to the landowner or other person in 
possession of theland to k heard, register the kudikidappu karan o r  
reject the application. 

(6) Notwithstanding anything contained in sub-section (4) or 
sub-section (S), the Land Board. if it is satisfied that all the 
kudikidappukars in a village have not applied for ~~egistration within the 
time specified under sub-section (4) oi. allowed under sub-section (5). 
may, a t  any time, direct the prescribed oscer  to invite applications for 
registration and thereupon the prescribed otticer shall take action under 
sub-sections (4) and (5). 

(7) Any gazetted officer authorised by the Government in this 
behalf may, either of his own motion or on an application by any person 
aggrieved by the registration of a kudikidappukaran under sub-section (5) 
or the rejection of an application under that sub-section, call for the 
record of any proceeding which has been taken by the prescribed officer 
under this section and may make such enquiry or. cause such 
enquiry to be made and may pass such orders thereon; as he thinks fit: 

Provided that no order prejudical to any person shall be passed 
without giving him an opportunity of heing heard. 

/i (8) No order shall be passed under sub-section (7) after the 
expiry of a period of one year from the date of registration of 
the kudikidappukaran under sub-section (5) or the rejection of the 
application under that sub-section, as the case may be. 



Prevention of eviction of schedulcd castes. 

89. Notwithstanding anything to the contrary contained in this 
Act or in any other law or in any contract, custom or usage, or in any ' 
judgment, decree or order of court, no person shall evict or attempt to  
evict a cultivating tenant or holder of a kudiyiruppu 

' or  kudikidappukaran, from his holding, kudiyiruppu or kudikidappu if 
such tenant or holderis a member of any Scheduled Caste: 

I Provided that n b t ~ i i n ~  in this seciion shall apply to- 

(i) lands or buildings or both belonging to or vested in the 
Government of the Union territory of Pondicherry, the Government of 
Tndia, the Govern~nent of any State in India, a local authority, or n 
Corporation owned or controlled by any of the said Government or 
authority: 01. 

(ii) Any lease of land or .building or both granted by the 
Ad~~iinistrator-General, Official Tn~stce or Official Receiver. 

. . Stay of snits or other proceedings for eviction. 

90. Where, in any snit or other proceeding for the eviction of a 
cultivating tenant, a holder of a kudiyiruppu or a kudikidappukaran, 
from his holding kudiyiruppu or kudikidappu, as the case may be, 
whether pending at the commencement of this Act or ' instituted after 
such commencement, the cultivating tenant, or the holder of a 
kudiyiruppu or the kudikidappukaran, makes a representation to the 
court in which such suit or other proceeding is pending or instituted 
that no record of rights in respect of the holding or register of 
kudikidappukars in respect of the village in which the kudikidappu 
is situate, as the case may be, has been prepared, the court shall not 
proceed with the suit or proceeding until the record of rights in respect 
of the holding or the register of kudikidappukars, as the case may be, is 
prepared and made available to it and the court shall also by order direct 
the oficer specified under sub-section (3) of section 35, to prepare a 
record of rights in respect of the holding, or, as thecase may be, a register 
of kudikidappukars and to file the same in court, and such officer shall 
cause the same to be prepared in the manner prescribed. 



CHAPTER 111 -7 

\ 

RESTRICTION ON OWNERSHIP ' AND POSSESSION OF 
LAND IN EXCESS OF CEILING A R ~ A  AND DISPOSAL OF 

EXCESS LANOS 
1 

Exemptions. . I 

91. (1) The provisions of this Chapter shall not apply to- - 
(a) kinds owned orvested in the Government of the Union . 

territory of Pondicherry, the Government of India, the Government of 
any State in India, a local authority, OF any other authority which the , 
Government may, in public interest, axempt, by notification in the 
Official Gazette, 'from the provisions of this Chapter. 

(b) lands taken under the management of ;he court of wards: 

Provided that the exemption under this clause shall cease to apply 
at the end of three years from the coininencement of this Act; * 

(c) lands comprised in mill; factories or workshops and - 
which are necessary for the use of such'mills, factories or workshops; 

(d) cashew estates existing a t  the commenckment of this Act 
and having a contiguous extent of ten acres or more. 

i 

Explanation.-For the purposks iof this clause, "cashew estate" 
shall mean dry lands principally cultivated with cashewnut trees; 1 

(e) pure pepper gardens and pure arecanut 9arde.p existing a t  
the commencement of this Act and having a contiguous extent of five 
acres or more. 

,, 
Explnnotio?i I .- For the purposes of this clause, "purr: 

pepper garden" shall mean a gardeb planted with not less .than 

$ 300 pepper vines per acre and "pure arbcanut garden" shall mean a 
garden planted with no1 less than 600 ahecanut trees per acre. 
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Explanarion 11. -For the purposes of in calculating 
the number of pepper vines in a pure 
any, trained on coconut trees or 

, into account; 

(0 lands mortgaged to the Government, or to a coroperative 
society (including a co-operative hnd mortgage bank) registered or 
deemed to be registered under the Co-operative ocieties Act for the 
time being in force, as security for any 1 n advanced by the 
Government or by S U C ~  society; SO long as the I ortgage subsists: 

4 Provided that the exemption under this lause shall cease' to 
apply at the end of three years from the comme cement of this Act;, 

(g) lands purchased by a Co-operative Land Mortgage Bank 
under the law for the time being in force relati g to 'such Bank, so 
long as such lands continue in the possession of the Bank; i 

(h) lands belonging to or held or commercial 
undertaking at the commencement of I 

for the industrial or commercial 

Provided that the 
apply if such land is not 
has been set apart, 
the undertaking, specify in that behalf; 

(i) house sites, that is to ccupied by dwelling 
houses, tanks, wells or any other togethir with the 
land necessary for the collvenient 

(j) unculturable waste lands; 

(k) sites of temples, churches, mosqu 1 

burial and burning grounds; 

(1) sites of buildings including wareho 

(m) commercial sites; I 



(11) lands ocAyied by educational institutions including land 
necessary for the convenient use of the jnstitutions and playgrounds 
attached to such institutions; I 

(0) lands owned or held by- 

(i) a Univers~ty established by law; or 

(ii) a religious, charitable or educat~onal institution, of a 
public nature; or 

(iii) a public trust (:vhich expression shall iucludz a wakf) : 

Provided that- 

(i) the entire income of such lands is appropriated for the 
University, insititution or trust cuncerued; and 

(ii) where the University, institution or trust comes to hold the 
said lands after the comnlencemelit of this Act, the Government have 
cert~fied prev~ously that such lands are botia fide required for the 
purposes of the University, institution or trust, as thecase may be;and 

(p) lands granted to defence personnel for gallantry. 

(2) The Government may exempt any land required by any 
person botzn fine for m y  i~ldustr~nl or commercial purpose, the 
promotion of which will, in the opinion of the Governtnent, be in the 
public interest : 

Provided that such land shall be used for the purpose for which 
it is intendcd within s ~ c h  tlnie as the Government may specify in that 
behalf; and, where the land isilot so used within the time specified, the 
exemption shall cease to be in force. 

(3) The Government. may, rf they are satisfied that it IS 

necessary to tio so in public interest on account of any special use to 
whiph'any land is put, or on account of any land being bona fide 
required for the purpose of conversion into plantation or for starting 
dairy farms or cattle breeding farms, by notification in the Official 

I Gazette, exempt such land from the provrsions of this Chapter, subject 
to such restrictions and conditions as they may deem fit to impose. 

I 



r, Ceiling area. 

92. (1) The ceiling area of land,shall be,- 

(a) in the case of an adult unmarried person or a family 
consisting of not more than five members, twelve standard acres; a d  

(b) in the case of a family consisting a f  more than five members, 
twelve standard acres increased by one standard acre for each member 
in e x c e ~  of five, so however that the total extent of the ceiling area 
shall not exceed twenty standard acres : 

Provided that the ceilirig area shall. in no case, be- 

(i) iebb l l~au fif eeu acres iu exbnl ; or 

f 11) Inore than thirtj F ~ X  :tCres in extent. 

(2) For the purposes of this Chapter, all the lands owned or 
held individually by the me~nbers of a family or jointly by some or all 
of the member5 of such family shall bc deemed to be owned or held by 
the family. 

(3) In calculating the extent of land owned or held by a family 
or an adult unmarried person, the shares of the members of the fanlily or 
the adult unlnarried pcrson, as the case may be, in the lands owned or . 
held by a co-operative society or by an institution, or by a joint family, 
shall be taheii Into account. 

Explar~ation .-For the purposes of this sub-section, the share of 
a member of a family or an adult unmarried person in the lands 
owned or heid by a co-operative society or by an institution, or by a 
joint family, shali be deemed to be the extent of iand which would be 
allotted to such lne~nber or pzrson had such lands been divided or 
partitioned, a3 the case may be, on the date notified under the sub- 
section (1) of section 03. 

(4) Where, after the commencement of this Act, any class of 
land specified in Schedule I has been converted in to any other classof land 
specified thereio, the extent of land that may be owned or hdd by a 



* 
family or adult unmarried person owningior holding such land at  the 
time of the conversion shalt be deterqined without taking into account 
such conversion. 

a (5) The lands owned'or held by @ private trust or a - private . 
institution shall be deemed to be lands owned o r  held by the person 
creating the trust or establishing the institution, or, if he is not alive, by 
his successors in interest. 
1 

(6) In computing the ceiling area, lands exempted under 
section 91 shall be excluded. 

E.up1anatiort I. -For the purposes a' this section, where a person 
has two or more legally wedded wives living, the husband, one of the 
wives named by him for the purpose and their unmarried minor children 
shall be deemed to be one family; and the: other wife or each of the 
other wives and her unmarried minor children shall be deemed to be a 

). separate family. 

Explanation 11.-For the purposes of this section, 'an adult 
unmarried person shall include a divorced husband or divorced wife who 
has not remarried : 

Provided that if such divorced husband or divorced -wife is the 
guardian of any unmarried minor child, he or she together with such 
unmarried child shall be deemed to be a family. 

I 

Families and adall untnsrried persons not tb o m  or hold lands in excess 
of the ceiling area. 

93. (1) Subject to the provisions of sub-section (2), with effect 
from such date as may be notified by the Governnlent in the Official 
Gazette, no family or adult unmarsied pzr.uou s!~sll be entitled to own or  
hold or to possess under a mortgage lands in the aggregate in  excess of 
the ceiling area. 

(2) Notwithstanding anything contained in sub-section (1), it 
i ' . shall be lawful for any adult member in a family to own or hold land in 

I excess of the ceiling srea to the extent necessary to  qake  up the ceiling, 

I 
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area of his lineal descendants, other than his mirlor 
who are alive on the date notified under sub-section 
'inherit his lands on his death: 

Provided that the aforesaid adult member shall ake'into account 
all acquisitions of land or interests in ,land mad by such lineal 
descendants or the members of their families for fixin the total extent 
that such adult member shall be entitled to own or  h 1 Id, from time to 
time, and shall be bound to surrender the excess. . . 

' ~ q h n a t i o n  I.-In the case of lineal descendantslwho are members 
of other iarnilies, the ceiling area shall be that a 
families. 

' 

Explanation 11.-For the purposes of this 
land" shall include possessing land under a 

Certain voluntary tnnsf'ers to be nuH 'and] void. 4 
94. Notwithstanding anything contained in a y law for the time 

being in force, all voluntary transfers effected fter the date of 
publication of the Mahe Land Reforms Bill, 19 8, in the Bdcial 
Gazette, otherwise than- i 

(i) by way of partition; or 

(iij on account of a natural love and 

(iii) in favour of a person who was a of the holding 
befdre the date aforesaid and continued to 
transfer; or 1' 

( iv j  in favour of a 1 eligious, charitable *$ 
- of a public nature solely for the purpose of 

by a family or  any member thereof br by an adult unmarried pe'rson :tl 
$4 

owning or holding land in excess of the ceiling area shall be deemed to 



I 

A 

Provided that without prejudice to any other right of the parties 
1 ,  

I t o  any such transfer, when any purchase price is payable under 

I 
section 64 or any compensation is payable under section 98 for any land 
covered by the said transfer, it shall be competent for the Land , 

Tribunal to award to /the transferee, out of the purchase price or 

i , compensation amount in respect of such land, such sum as the Land 
. Tribunal may consider just and proper. 

Surrender of excess lands. - w- - - --- - 
95. (I)  Whele a family or an adult unmarried person owns or . 

I holds land in excess of the ceiling area on that date notified under sub- 
section (1) of section 93, such excess land shall be surrenered by the 
person who is competent to do so within buch time anci 'to such 
authority as may be prescribed : 

Provided that where any person bonn fine believes that the ownership 

i * 

or possession of any land owned or held by him or by the members 1 

of his fanlily is liable to be purchased by the cultivating tenant or to be 
resumed by the landowner or the internlediary under the provisions of 
this Act, llie extent of the land so liable to be purchased or to be . 
resumed shall not be taken into account in calculating the extent of 
the land to be surrendered under this sub-section. 

Explanation.-Where any land owned or held by a family or 
adult unmarried person owning or holding land in excess of the ceiling 
area was transferred by such family or any member thereof or by such , 
adult unmarried person, as the case ruay be, after the 28th April, 1962, 
and on or before the date of publication of Mahe Lalid Reforms 
Bill, 1968, in the Official Gazette, otherwise than- 

\ (i) by way of partition ; or 

(ii) on account of natural love and affection : or -_ 
(iii) in favour of a person who was a tenant of the holding 

before t l~e  28th April, 1962, and continued to be so till the date 
1 of transfer ; or 

(iv) in favour of a religious, charitable or educational institution - 

of a public nature solely for the purpose of the institution, 
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', the extent of land owned or held by such family or adult unmarried 
person shall be calculated for purposes of fixing the extent of land to be 
surrendered under this section as if such transfer had not taken place, 
and such fanlily or adult unmarried person shall be bound to surrender 
an extent of land which would be in excess of the ceiling area on such 
calculation, or, where such family or person does not own or hold such 
extent of land, the entire land owned or held by the family or person; 

C but nothing in this Explanatian shall affect the rights of the transferee 
under the transfer. . 

(2) Whele a family or an adult unmarried person owns or holds 
lands in excess of the ceiling area, the husband, or in his absence, the wife, '. or in the absence of both, the guardian of the hinor children, or, as 
the case may be, the adult un~narried person, shall, within a period of 
three months from the date notified under sub-section (1) of section 93 
file a statement before the Land Board intimating the location, extent 
and such other particulars as may be prescribed, of all the lands owned 
or held by the family or adult unmarried person, and indicating the lands 
proposed to be surrendered. 

I Explanatio~i I.-Where lands owned'& held by a family stand in 

, the name of more than one member of the family, the identity of the 
I land, the ownership or possession or both of which is o? are to be ' 

surrendered, shall be indicated as far as practicable with the concurrence 

1 of all the members in whose names they stand. 
I 
1 .  E-~l~lrtnatiorr 11.--Where land to be surrendered is owned or held 

, by two or more persons jointly, whether or not as members of an 
I institution or of a joint family, the identity of the same shall be 

indicated as far as practicable with the concurrence of all the persons 
who own or hold such land. 

Explanation 111.-Where a family or adult unmarried person 
owns or holds lands, includrng shares in the lands owned or held by a 
co-operative society, in excess of the ceiling area, the excess lands to be 
surrendered shall be lands other than shares in the lands owned o r '  
held by the co-operative society. 



\ (3) Where- 

(a) after the final settlement of claims for resumption of lands 
held by a family or an adult unmarried person as tenant, such family 
or person holds land in excess of the aeiling area, or . 

(b) after the purchase of the right, title and interest of the 
landowner and the intermediary by the cultivating tenant in respect 
of land owned by a family .or adult tinmamed person, such family 
or person owns land in excess of the ceiling area, 

such excess shall be surrendered by the person who is competent to 
do so within a period of three months from the date of final 
settleqent or purchase, as the case may be. At the tipe of the 
surrender, he shall file a statement befote the Land Board containing 
the particulars specified in sub-section (2) of the lands held or  owned 
by him. The provisions of sub-section (2) shall, as far as may be, 
apply in regard to the calculation of the excess land and the procedure 
for the surrender of the same. 

(4) U7here a Illember of a joint family surrenders under this 
section, any land belongfng to the  joint fimily and the surrender is 

,accepted by the Land Board with or without' modification in extent or 
identity of the lands surrendered, lie shall be deemed t c  have become 
divided in status fromathe other menlbers of the family, with effect from 
the date of the surrender and the Iand~, the surrender of which has 
been accepted, shall be deemed to hilve been lands allotted to the share 
of such member on partition. 

(5) On receipt of the statelneilt under sub-section (2) or 
sub-section (3); the Land Board shall- 

(a) cause the particulars mentioned in the statement to 
be verified; r" 

(b) ascertain whether the family or person to which or to 
whom the statement relates, owns or holds any other lands; and 

/- 



(c) by order determine the extent ,and identity of the land 
to be surrendered. 

(6) In determining the identity of the land, the Land Board 
shall, as far as practicable, accept of the choice indicated under 
sub-section (2) or sub-section (3) : 

- 
persons are a l s o x y  fo-beatTected, tfrt L7m6 
cases where all ' the persons interested have 
indicated, afford an opio&nity to such other 

(7) Where any person fails to file the stateme 
sub-section (2) or sub-section (3), * the Land 
necessary enquiries, by order, determine the extent 
of the land, the ownership or possession or both 
to be surrendpred : 

Provided that before such determination the - give an opportunity to the persoat interested in the la 

(8) Where the Land Board determines the 

proceed under sub-section (5) or sub-section 

mortgage with possession". 



the person bound to surrender demanding the surrender, before a ( 
specified date, not being earlier than thirty days from the date of the 
notice, of the lands or the ownership of lands to such authority as nlay 
be specified therein and intimating that in case of default the ownership 
or possession or both, as the case may be, of the lands determined by 
the Land Board shall ,be assumed by the Government before a 
specified date. 

(2) On receipt of such notice, such person shall make the 
1 surreader demanded, in such manner as may be prescribed. 

(3) Where any perbon fails to make the surrender demanded, the 
Idand Board may authorise any officer to take possession or nssune 

I ownership of the land in \ocll manner 39 m:~y be preqcribed. 

(4) Upon the surrender under sub-section (2) or the assumption 
under sub-section (3), the land or the ownership or possession of the 
land shall, as the case may be, vest In the Government free from all 

.encumbrances. Where the ownership of any such land is surrendereti 
or assumed, the rights of the intermediary, if any, in respect of the land 
shall stand extinguished; and where the possessior~ of any such land is 
surrendered by, or assum:d from, a cultivating tenant, the ownership of 
such land shall vest in the Government and the rights of the intermediary, 
if any, in respect of the land, shall stand extinguished. 

Excess land obtained by gift etc., to be surrendered. 
I 

97. (1) Where any person comes by any Imd after the date notified 
under sub-section (1) of section 93 on account of gift, purchase, mort- 
gage with possession, lease, surrendei or any other kind of transf-r irrter 

vivos or by bequedor inheritance or otherwise and in consequence 
I thereof the total extent of land owned or held by the family of such 

person, or by such person, if he is an  unmarried adult, exceeds the 

I ceiling area, such excess shall be surrendered to such authority as may 
I be prescribed within six months of the date of his coming into 

ownership or possession. 
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I . (2) The provisions of sections 95 and 96 shall, as far as may be, 
apply to the surrender to, and vesting in, the Government ofthe 
ownership or possession or both of lands under sub-section (1).  

Persons surrendering land entitled to compensation. 

98. (1) where ownenhip or possession or both of any land is 
surrendered by, or assumed from, a person or is vested in the Govern- 
ment under section 96 or sec t io~~  97, such person shall be entitled to 

- compensation. Where the rights of an intermediary are extinguished, 
such intermediary shall also be entitled to compensation. 

(2) The compensation payable to an owner for the surrender or 
assumption of ownership and possession of land shall be fifty-five per 
cent of the market value of the !and and improvements, if any, thereon. 

(3) The compensation payable to the landowner, itlterlnediary * 
or cultivating tenant for the surrender, assumption, vesting in the 
Government or extinguish~nent of their rights shall br, the portion of 
fifty-five per cent of the market value of the land dnd the irnprdvemenrs, 
if any, thereon that will fall to his share if such value were apportioned 
among the landowner, cultivating tenant and intermediary, if any. in 
respect of the land, according to the following provisions:- 

(i) the poriion of the compensation for any building or other 
improvements sh.411 be set apdrt to the  person to whom such building 
or other improvement belongs; 

(ii) ninety per cent of the portion of the compensation for the 
site of any homestead or hut in the occupation ofa  kudikidappukaran 
shall be dcducted from the total aniount of compensation; 

(iii) the balance rerna~ning after deducting the amounts 
referred to in clauscs (I) and ( i ~ )  shall be apporticned among the land- 
owner, the intermedieries and cultivating tenant in proportion te the 
profits derivable by them from the land immediately before the sur- 
render, assumption or  vesting in the Government, as the case may be. . 



Explanation.- " Profits derivable from the land " rhall be 
deemed to be equal to (i)& the' case of a ,  landowner, the rent which he 
was entitled to get from the tenant holding immediately under him; 
(ii) in the case of an intermediary, ihe digerencz between the rent which 
he was entitled to get f tom his tenant akd the rent for which,he was 
liable to his landlord; and (iii) in the chse of a cultivating tenant, the 
difference between the net income and thi: rsnt payable by him; and the 
rent payable by the cultivating tenant and theiutermediary for the pur- 
poses of this explanation shall be as caIcbl ~ t e d  under the provisions of 
this Act. 

. I 
(4) Where a mortgagee in possegsion surrenders possession of 'r 

the land mortgaged to him,- 

(i) w h ~ r e  tile ownorship of the land mortgaged has been 
surrendered by the owner of the land, the mortgagee shall be treated 
as a holder of an encumbrance in respect of the land, and the 

' encumbrance shall be discharged as prbvided in sections 101 and 102; 

(ii) in other cases, the Governdent shall pay to the mortgagee 
the amount to which he would have bew entitled under claucle (i) if the 
ownership of the land mortgaged had been surrendered to the Govern- 
ment, and hold the land as mortgagee, with possession with all the 
rights and liabilities of the mortgagee. 

I 

Payment of advance towards compensation. . .jd 

99. Pending determination of the amount of compensation payable $ 4  
t o  any person under section 98, it shall be competent for the Land * 

Board to pay such amount as it considers proper to  such person as part 
payment of the compensation on taking proper security, in case it is 
found that he is entitled to such amount. The amoont s o  paid shall be 
deducted from the compensation payable to such person and the Land 
Board shall pay to him only the balance. 

Preparation of compedsation roll. 

100. (1) As soon as may be after the Land Board has determined 

t >  



1 %  hoih OF which is or a n  to he ssrrtt~dered. the La d Board shall. - - - - - - - - - - - - - - - -. . - - - - . 

forwarding the necessary documents, direct the La 
prepare and submit to the Land Board a compensation 

(a) the description of the land or the inte 
surrendered or assumed; 

111 1 
- i . - 

t (b) the name and address of the Wrton sutre dering the same 
-r f r ~ m  . x r l . f i . \ m  t1.n e m - n  n.nn orr~.m-rl - 

(c) the names and addresses o f t  hc tandowner, 

for maintenance or alimonv: and 

(E) such oii~er particulars as may b; ptescribsdl 

(2) On receipt of the directim under sub-secti n (I), the Land i Tribunal shall, after giving ar opportunity to all person interested to be 
heard and after making stich inquiry as it considers n cessary,\prepare 
the draft compensation roll and furnish copies there f to the pcrlons 
int crested. j . 

(3) Where any land, the 
which is or are surrehdered to, or assumed 
part of the secbrity for a I encumbrance, m.irlrenmc4 or alimony, the :n 
Land Tribunal shall for the purpose o f  I 

P 

the entire encumbrance, maintenance or 
rendered to, or assumed by, the Government and t 

5 security remaining, i n  proportion tc? the values of 
. thesecurity. 
tt , 

$. ' where there has been an appeal, 'within two weeks afte the disposal of t / 

P - 



I 

B the same, the Land Tribunal shall prebare a final compensaYion roll 
showing t l 6  particulars mentioned in sub-sect'ion (1). A copy of the 
final compensation roll so prepared shall be forwarded to the Land 
Board by the Land Tribunal. 

\ 

Payment of compensation. 

101. (1) On receipt of the compensatien roll under section 100, 
the Land Board shall pay the compensation to the persons entitled 
thereto, subject to the provisions of sub-section (2). 

(2) Where the land or the ownership or possession of land which 
has vested in the Government, is subject to any encumbrance, maintc- 
riance or alimony. the value of the encumbrance, maintenance or 
alimony shall be deducted from the kompensation antount payable to 
the person liable for such encumbrance, maintenance or alimony If the 
total amount of such encumbrance, maintenance or alidony is more 
than the amount of coa~pensation, the compensation amount shall be 
distributed to the holders of the encumbrance and the persons entitled 

i t o  the aaintenance or al'imony in the order of priority. 
, 

(3) The Land Board shall also pay the mortgage amount payable 
to a mortgagee under clause (ii) of sl~b-section (4) of section 98. 

Payment of contpensation and amount of encun~brance. 

. 102. (1) The compensation or the amount of encumbrance, as the 
case may be, shall be paid either in cash or in negotiable bonds redeem- 
able in eixteen years and carrying interest at the rate of 4 per cent 
per annup with effect from the date on which the ownership or  posses- 
sion or both of the land has or have vested in the Government under 
section 96 or  section ~ 7 ,  or partly in cash and partly in such bonds, in 

'such manner as may be prescribed. 

(2) The provisions of sub~sections (7), (8) and (9) of section 71 
. shall, as far as maj be, apply in regard- to the pnyment of cornpen- 

siltion and other amounts under this section. 



Payment of compensation to be full discharge. - 

103. The payment of compensation in the manner specified in 
ion 102 shall be a full discharge of the liability for payment of 

mpensation, andno  further claim therefor shatl'lie. . - 

Assignment of rights vested ill the mvernment to small-holders. 

104. (1) Where the landowner whose ownership of land is vested 
in the Government or the intermediary who3e rights are extinguished 
under sub-section (4) of secuon C ) J  was a small-holder and the cultiva- 
ting tenant of the holdlng was entitled to fixity of tenure immediately 
before the 28th April, 1962, under any law rheein force, the ownership 
or possession or both of such land vested in rhe Government shall be 
assigned to such small-holder : 

Provided that where there are m3re than one such small-holder 
in respect of s w h  land, the small-holder nearest to the cultivating 
tenant shall have priontg for such assignment. 

.(2) The purchase price payable by the small-holder referred to in 
subsection (1) for assignment of the ownership or possession or  both 
of the land shall be fifty-five per cent of the market value of 

(3) The purchase price shall be payable either in a lump or in 
sixteen equal annual instalmenrs. 

(4) A small-holder ent~tled lo the assignment of the ownership 
possession or both of t?e land vested in the Government may apply 

to thr: l a n d  Board for the assignment of the same within such time 
and in such manner as may be prescribed. 

(5) On receipt of an  application under sub-section (4), the Land 
Board shall, after due enquiry and on eing satisfied that the applicant 
is entitled to such assignment, assign the ownersliip or possession or 
both of sueh land to the small-holder on payment of the purchase . 
price in a lump or the first insialment of the purchase pfice. 



(6) The provisions of sub-sectiohs (2) and (3) of seotion 107 
shall, as far as may be, apply to  the pabment and recovery of the 
instalments of the purchase price and interest thereon and as regards 
the charge for the amounts due from the assignee. 

Appfication for assigndent of land. 

105: Any parson who does o i  poss*s any &d or possesses dnly 
less than five acres of land in extent may bpply tg the Land Board for 
assignmeht on registry of lands to h h .  

I 
Assignment of lands by  iLand Board. 

105. (1) Subject tn the prol.isions of section 104, the Land Board 
shall, after reserving in each village thd lands necessary for public 
purposes, assign on registry the remainin$ lands vested in the Govern- 
ment under section 96 or section 97, as specified below namely - 

(i) the holdings in whxcb there are kudikidappukars shall. as far ' 
as possibk, be assigned to such kudikidfappukars; .. 

(li) out of the rzmainingarea available for assignment- 

( a )  fifty per cent shall be assigndd to the landless agricultural 
labourers of which one-half shall be assbned to the ldndless agripul- . 

Cural labourers belonging to Scheduled Castes residing in the same 
village or  adjacent villages; 

(b) twenty-five per cent shall b$ assigned to small-holders 
and othcr landlords who are nor entitle4 to resume any land ; . 

(c) the remaining twenty-five per cent shall be assigned to the , - 
cultivators who do n c t  possess more than five acres of land in extent: 

Provided that in assigning lands dnder this sub-sec t ion to the 
persons specified in sub-clause (a), snb4lause (b) or sub-clause (c), 
first preference shall be given to dependants of members of the Armed 
Forces who died in  action, and ex-setyicemen belonging to the 
respective classes, a n 4  subject _as above4 preference shall be given to ,  
co-operative societies form& by person4 specified in the respective 
sub-dsuses. I 

1 
I 

I 
I 



, I 

Exp1nnation.- For the purposes 
;L kudikidappukaran'or'a tenant of a kudtyiruopu s , 
be a landless agricultural labourer if he : 

other land. 

(2) The Land Board :hall not 
five acres in extent of land. 

. ' 
(3) Where a person possesses any land, only 

C make the exten! of land in his possession five acres 

Payn~rnt of L~urckese price. 
I 

lo?. (1) The purchcise price of the land 
section 106 shaH be an amount eyurll to 

P I , % value of the land aad improvements, if any, ther o, aod shall be 

. payable either in lump or in sixteen equal annua instalrnents The I 

- 
aisignment shall be made on payment of the purc se price either in 

k. lump or the first instalments thcreuf. - i 

( 2 )  W h r e  the purchase price is payable i instalments, the 
. m o u n t  outslanding after payment of c'lch instalmen shall bear ioterest 
- at the rate of 4i m t ' p e r  annum. I 

Y 

(3) All amounts due from iin assignee-shall b a first .charge on 
the land assigned and shall be recoverable as arrea 1 s of laad revenue 
under the I N  for the time bein2 ~n force relatin to the recovery 

. E ': 
of land revenue. . I  

41 

n;pnts for their cultivation and protection. 



p] * CHAPTER TV 

MISCELLANEOUS 

- Constitutioit of Land Tribnnal. 
I 

' 
109. The Government may, by notific4ion in the OEcial Gazette, 

constitute a Land Tribunal consisting of a single member who shpll be 
\ 

\, a judicial officer of the rank of Juge de Peixfor the purpose of perform- 
ing the functions of a Land Tribunal under this Act. 

Constitution of Land Bonrd. 

110. The Government shall constitute a Laud Board for performing 
the functions of the Land Board under this Act. The Board shall consist 
of a single member, who shall be the Secretary to Government, ~evenue\\  
and Dtvelopment Department, Pondicherry or such other officer of an 
appropriate rank, as the Governnie~~t may specify for the purpose. 

Power of the Land Board find Land Tribunal. 

I I 1. (1) The ~ i n d  Board and the Land Tribunal constituted under 
# this Act shall have all the powers of a civil court while trying a suit 

under the law for the time being in force relating to civil procedure, in 
respect of the following matters, namely :- 

t (a) sutnmouing and enforcing the attendance of any perron 
and examining him on oath; 

I (b) requiring the discovery and production of any document ; 

I (c) receiving evidence on aftidavit ; 

(d) issuing co~ntnissions for the examination of witnesses or 
. for local investigation; and 

(e) any other matter which may be prescribed. 
- - 

i 

(2) The Land Board shall have s~~s r in tcndenre  over thc/ Land 
Tribunal, and the Land Board may- - . 
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. 
- 1 -  

&- (a) call for returns from the Land Tribunal, 
9 A 

(b) make and issue general rules and, prescribe forms for 
regulating the practice and proceedings of the Land Tribunal;'and 

(c) prescribe forms in which books, entries and accounts ' 
shall be kept by the Land Tribunal, 

'.- 

(3) Where in any proceeding before the Land Tr1b5nal aquestion 
arises whether a person is a smail-holder or not or whether a person is 
or IS no: a tenant, ~t shall be competent for the Land Tribunal to decide 
the question. 

(4) If any question arises as to wheti.tr any land is principally Icb 
used for the purposes specified in clause (5) of section 2, the question 
sh.111 be decided by the Land Board, after taking into account the extent 
of, the amount invested in, and the income from the porlion of the t i  
land so used and the remaining portion and other relevant matters, and 
the decision of the I and Board shsll be fioal. * hi I !I" 

4;' 

Appeals. 

112. (1)  Any person aggr~eved by the orders of the Land Tribunal 
under - sub-section ( 2 )  of section 7, ~cction 15, section 29, 
section 37, section 53, sub-section ( 3 )  or sub-section (4) of section 54, 
subsection (3) of section, 5 ,  sub-section (6) of section 60, 
sec:ion 65, sub-section (4) of section 73, section 100 or section 116 
may appeal against such order with111 such time as may . F 
be prescribed to the President, Court of First Instance, pi 
Pondicherry, who shall hear the appeal as persona designata and his 
decision thereon shall be final, subject to the provisions of section 113. fl 

?& 
(2) The Resirlent, Court of First Instance shall have power to & * >ass i11terlocutot.y order or to remand any case to the Land Tribunal {<I 

'or reconsideration it1 accordance with his directions. fy  

(3) Where there has been any modification in, appeal from the 
orders of the Land Tribunal, such orders shall be modified accordingly. 



1 

Revision by High Clourt. 
, 

113. (1) Any person aggrieved by- , 
1 ' 

(i) Any final order passed in an bppial against the order of 
the Land Tribunal; or 

I. 
(ii) any final brder passed by tbe Land Board under this 

Act, may within such time as may be preqcribed, prefer a petition to 
the High Court against -the order on tl)e ground that the appellate 
authority or the Land Board, as the case1 may be, has either decided 
erroneously, or  failed to decide, any quedon of law. - 

(2) The High Coart may, after givi~fg an opportunity to the 
parties to be heard, pass such orders as it deems fit and the orders of 
the appellate authority or the Laud Board, as the case may be, shall, 
wherever necessary, be modified accordinqly. 

(3) The High Court may, for the pu$ose of satisfying itself that 
;in order made by the Land Tribunal under s'kction 32 was according to 
law, call for the records and pass such order with respect thereto as it 
thinks fit. 

I Proceedings by or against join# families, etc. 

114. (1) Where. in any proceeding uqder this Act, a joint fanily 
is a party, it shall be sufficient to  implead the manager, karanavan or 
yajaman and the senior most male member oft such family 'and, in the 
case of a maramakkathaynm .or aliyasanthaila family, also the karanman 
or yajainan of each tavazlli Vr kamru, but qny other inember of the 
family shall have the ri&t to get himself implbaded as n party. . 

(2) Where any sucll proceeding relates to any property or part 
thereof under the inanapement of a recei~er lappointed by a court, .t 
shall be sufficielit to implead the receiver as party to the proceeding. 

Authorised officer empowered to obtaiu infqrmation from persons. 

115. (1) For the purpose of carrying into effect the provision of 
this Act, any officer, not below the rank of a ~ e ~ u r ;  Tahsildar 
authorised by the Government in this behalf (hereinafter in this section, 
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(2) (a) . Where any 
has been served fails to 

or through such agency as he thinks fit. 

shall be liable to be varied every twelve years on the motloll of the lessor 
or the lessee, ill such manner as may be prescribed. 1 - 

i 



what property a'nd to what extent such costs a r l t o  be paid and to give 
all necessary directions for the purposes aforesaid. The fact that any 
proceeding before the Land Tribunal is without jurisdiction shall be no 
bar to the exercise of such powers. 

(2) An order passed by the Land Tribunal in exercise of the 
powers vested in'it under sub-section (1) may be executed through 

\ 
the court as if the order were a decree passed by it. 

Special provisions for application of thc Act. 

118. (1) If any-difficulty arises in the application of the provisions 
of this Act to any area on account of local variations or difference in 
nomenclature 'between the tenures prevailing in that area (by whatever 
name such tenures may be khown) and the corresponding tenures pre ' 
vailing in the parts adjoining that area, the Government may, subject to 
the provisions of sub-section (2), by notification in the Official Gzzette, 
direct that the said provisions shall apply to the aforesaid area subject to 

I 
- such adaptation3 exceptions and moWicaiions as may be specified in . 

this behalf in such notification. 

(2) A draft OF the notification proposed to be issued under 
sub-section (1) shaH be laid before the Legislative Assembly for a 

/ period of fourteen days, and the Legislative Assembly may approve 
the draft with or without modification or disappove the draft during the - 
period in which it is so laid. On apporval of the draft by the Legislative 
Assembly, the Government shall publish -the notification as approved, 
in the Offioial Gazette. If the Legislative Assembly does not- 

), . (i) approye with or without modification; or 

(ii) disapprove, 

the said draft during the period aforesaid, it shall be lawful for the 
Government to publish the notification in the Official Gazette in terms 
of the draft. 



Restoration of possession of land to certain evicted tenants. 

119. Where a tenant has, on or after the 28th April, 1962, 
been evicted from his holding in contravention of the law for the 
time being in force regulating the relationship of landlord and tenant, 
the Administrator'or any other authority empowered by him in this 
behalf may, suo motu or on appli,cation niade by the tenant before the 
expiration of one year from the date of commencement of this Act and 
after such enquiry as hc may deem fit, restore to the tenant thc , 

possession of the land from which he was evicted unless some other 
tenant, not being a lneinber of the landowner's family, had been 
admitted to possession of such land before the date of publication of 
this Act. I 

Apportionment of land value in cases of acquisition. I 
120. (1) Where the land comprised in a holding is acquired under 

the law for the time being in force providing for the compulsory 
acquisition of land for public purposes, the compensation awarded under 
such law in respect of the land acquired shall be apportioned among the 
iaudowner, intermediaries, cultivating tenant and kudikidappukaran 
in the manner specified in sub-sections (2) to (4). 

(2) The compensation for any building or other improvements ' 

shall be awarded to the person entitled to  such building br other 
improvements. I 

(3) The kudikidappukaran shall be entitled to ninety per cent o f  ~ 
the value of the land occupied by his homestead or hut. 

(4) The balance remaining after making the payments referred 
to in sub-sections (2) aad (3) shall be apportioned among the landowner, 

, the intermediaries and the cultivating tenant in proportion to  the profits 
derivable by them from the land acquired immediately before such 
acquisition. 
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to be equal to,- - 

(i) in the case of a landowner tbe rent which he was entided 
to get from the tenant holding immediafcly under him; 

(ii) in the case of an intennediqry, the difference between the 
rent which be was entitled to get from: his tenant and the rent for 
which he was liable to his landlord; apd . 

(iii) in the case, a cultivating bnant, the ditierence betwe& 
net, income and the rent payable-by hi&; 

and the rent payable by the cultivating tenant and the intermediary for 
the purpose of this explanation shall. be as calculated under the 
provisions of this Act. 

commodity publiqhed by the Collector I under the said section for 
the relevant quarter 

Appearance before bid Tribunbl or Land Board. 

122. (1) Any appearance, applicatibn or act in or to any Land 
Tribunal or the   and Board required or authorised by law to be made 
or done by a party in such Land Tribunal qr the Land Board, may be 
made or done by the party in person or by his recognised agent or by a 
pleader apprearing, applying or acting, as cbe case may be, on his behalf: 

Provided that any such appearan*, shall, if the Land Tribunal 
or Land Board so directs, t e  made by the derty in person. 

(2) ~he3cognised agents of partied by whom such appearance, 
application and act may be made or done 4re persons holding powers of 

and act on behalf of such parties. 



I 

Court fees. 

123. Notwithstanding anything contained in any law for the time ' 

fee stamp of such value as may be prescribed, 

any officer appointed unde 
servants within the 
Penal Code, 1860 (Central Act 45 of 1860). 

easeinents to 'mhi'ch a 
- with imprisonment fo 

fine whicb may extent 

Penalty for failure to furnish return. 

the return or inform 

with fine which may extend to one thousanct rupee 



Penalty for making false declaration. 

128. (1) After the date notified under shb-section (1) of section 93, 
be registered no decun~ent realting to any transfer of Iand shall 

unless the tiansfetee~akes a declaration in such form as may be pre- **i 
scribed in writing (in duplicate) as to the total extent of land held by him. ;I 
The registering officer shall forward a copy of the declaration to the 
officer authorised by the Government fer such action as may bc 

I necessary. 

(2) If any person makes any dec!araYion before the registering - 2 

officer under sub-section (I), which he knows or has reason to believe to ' 
be false, he shall be punishable with fine not exceeding one thousand 7 
rupees. 4 

Penaltv for contravention of anv lurvfr~l order. - "  

129. If any person wilfully contravenes any lawful order passed 
under. this Act or obstructs any person from lawfully taking pcqsession 
of any Iand under any of the provisions of this Act, he shall be punish- 
able with fine which may extend'to five hundred rupees. 

Penalty fbr eviction. 

(i) contravenes the provisions of section 89, o r ,  

(ii) evicts or attempts to evict a cultivating tenant, or a holder 
of a kudiyiruppu or a kudikidappukaran from his holding, kudi- 
yiruppu or kudikidappu, as the case may be, io contravention of an,y 
other provision of this Act, 

1 shall be punishable with imprisonment which may extend to one year, 
or with fine which may extend to two thousand rupees, or with both. 

I Penalty for cutting trees or for removing any machinery, etc. 

131. Any person causing destruction or damage to, or removal of, 
trees, buildings, machinery, plant, or apparatus, situated on any land 
indicated as lands to be surrendered under sub-section (2) of section 95 



unishable with in~prisonment for a term which may extend to 
or with fine not exceeding one thousand rupees, or with both. 

b Cognizance of offences. 

' 132. (1) No court shall take cognizance of any offena punish- 
ble under this Act, except on cumplaint in writing made by an officer 
uthorised by the Government in this behalf. 

(2) No court inferior to that of a Magistrate of the first class 
.shall try any offence punishable under this Act. 

Protection of action taken under Act. 

133. Nosuit, prosecution or other legal proceeding shall lie 
y officer for anything in good faith done or intended to be 

done under this Act\ or the rules made thereunder. - 

- Bar of jurisdiction of courts. 

134. No order of the Land Tribunal or the Land Board under 
this Act shall be called in question in  any court, except as provided in 

Construction of references to acres and cents. 

135. Ali references in this Act to areas of land expressed in terns 
of acres (but not standard acre9 and ceats shall be construed as 
references to areas expressed in terms of hectares and ares, converted ' 

Act to over-ride other laws, etc. 

136. The provisions ofthis Act shdl have effect notwithstanding 
anything in any other law or any custom or usage or in any eontract, 
eipress or implied, inconsistent with the provision of this Act. 

I 



Power to-remove difficblties. 
I 

137. If.any diffieulty arises in giving ekect to the provisions of 
this Act(!he Government may, by general orlspecial order to be notified 
in the ORcial Gazette, do anything not incolbsistent with the provisions 
of this Act which appears to the Governmdnt to be necessary for the 

. , purpose of removing the difficulty: 

Provided that no such order shall be rndde under this section kith 
reference to any matter relating to any provi~ion of this Act after the 
expiration of two ytars from the date of the commencement of that 
provision. 

Power to make rule$. 

138. (1) The Government may makb rules to carry o,ut all or 
any of the purposes of the Act. 

(2) In particular, and without prejudidc to the generality of the 
foregoing puwcr, such rules may provide fot the fo!lowing matters. 
namely :- 

/ 
I 

\ 

(a) the procedure relarlng to resumption ; 

(b! the fees payable on applicatio!,~~ or c l a im made before the 
Land Tribunal or the Land Buard and the persons by whom and the 
period within which such fees shall be paid : 

(c) the registers to br kept and maintained by the Land 
Tribunal and the Land Ro.~rd and the parficulars to be ent-red 
therein ; 

(d) the manner of preparation of redord of rights ; 

(e) for111 of application for fair rent and procedure in 
relation thereto ; 

(f) the manner of publication of prites of cgmmodities ; - 
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(g) the appo$ionment of rent on severan e of interest of 
landlord or tenant and form for the purpose; $ 

I 

(h) the procedure t o  be followed in 
compknsation rolls; 

(i) the filing of statements before the 
Land Board; - 

(j) the procedure to  be followe& by 
the Land Board; ' ,I 

(k) for the joint consideration by the Lan of two ' . 
or more applications involving the same question; 

(I) the assignment of lands by the Labd Board under 
sections 104 and 106and; 1 

(m) the management of land Qefore signment under 
section 108 ; and 4 

(n) any other matter which under this Act is 10 be, or may be 
prescribed. I - 

they are made, be laid before the Legislative 
while it is i,n session for a total period of 

following, the Legislative Assembly makes any 
or decides that the rub should not be made 
thereafter have effect only 'in sucll modified 

done under that rule 

as the case may be, so, however, that any 
ment shall be without prejudice to the va 

I 
Limitation. 

139. In computing the period of limitation 
suits or proceedings under this Act, the ti 
proceedings were prohibited or stayed u 
repealed by this Act, ihall be excluded. 



- Repeal and savings. 

140. (1) (a) The Mahe (Stay of-Eviction proceedings) Regulation, 
1963 (5 of -1963) is hereby repealed and all suits, appeals, revisions, 
reviews and proceedings in e/xecution of decrees stayed by the said enact- - 
ment may be dispowd of by the courts in which  hey were pending at  
the commencement of this Act. in accordance with the provisions of 
this Act : 

Provided that where a tenant has, on or after the 31st December, 
1963, been evicted from his holding and the eviction could not have 
taken place if the aforesaid law relating to the stay of eviction had been 
in force, the Administrator or anv other authority empowered by him 
in this behalf may, suo motu or on application made by the tenant before 
the expiry of one year after the canlmencement of this Act and after 
inaking such enquiry as he may deem .fit, restore to the tenant the 
possession of the land from which he was evicted, unless some other 
tenant, not being a member of the landowner's family, had been 
admitted to possession of such land before the 18th November, 1964, 
and section 3-C of the said regulation shall, for that purpose, be deemed 
to continue in force. 

(b) The costs in respect of the suits, appeals, revisions, reviews 
and execution proceedings stayed by the enactment specified in 

I ' clause (a) shall be in the discretion of the court. 
I 

(2) The Malabar Tenancy Act, 1929 (Madras Act 14 pf 1930) 
(hereinafter referred to as the said Act) as applicable to Mahe area is 
herebv repealed. 

Notwithstanding the repeal of the Malabar Tenancy Act, 1929 
(Madras Act 14 of I930), under sub-section (2),-- 

(a) any decree passed before the commencement of this Act 
for the eviction of a tenant from his h?lding pursuant to which 
eviction has not been effected, may, on the application of the tenant - 
or the landlord, be reopened\ and the matter may be disposed of in 
accordance with the provisions of this Act ; 

+ , 
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t '  - 
(b) any suit for restoration filed under section 24 or section 26 

of the said Act anh pending disposal at  the com&encement of this 

f Act shall be disposed bf in accordance with the prcaisionr of the raid 
Act as if it had not been repealed ; 

f (c) (i) where the decree-holder, plaintiff, appellant or 
petitioner, as the case may be, is a person entitled to resumption of 

' land under this Act, he shall have the right to apply to the court to 
allow resumption of the holding or any part thereof to which he is 
entitled ; 

i 

jii) the application under sub-clause (I) shall be made 
within one year from the commencement of this Act and shall contain 
a statemei t of facts in support of the claims of the applicant and also 
the names and addresses of all persons who have interest in the 
holding, eilhzr as owner, lessee or kudikidappukar'tn ; - 

(iii) the court shall dispose of the application as if it were , 
I .  

an application jbr resumption before the Land Tribunal under th s 
1 

- i, 
Act : 

(d) notwithstanding anything contained in the law for the 
time being in force relating to civil procedure in the matter of res 
judicata, the right conferred on the decree-holder, plaintiff, appellant 
or peGtioner, as the case may b:, under sub-clause (i) of clause 
(c) shall not be deemed to take away or in any manner affect his right 
to  apply for resumpti .n undef this A&; 

(e) all applications for determination of fair rent filed or - 
purported to have k e n  filed under the satd Act in which no order 
determining the fair rent had been passsed by the rent court shall be 
deemed to have been filed under this Act and shall be disposed of 
according to the provisions of this Act; 

(f) where the rent court constituted under the said Act had 
passed an order determining-the f ~ i r  rent in respect of a holding, 
but an  appeal or application for revision in respect of such order was 
pending before the appellate or revising authority, a t  the time of the 

, 



,' 

commencement of this Act, such appelbte o r  revising authority shall' 
reopen the matter and dispose of it in aiccor$ancc with the provisions 
of this Act and for that purpose, shall have\ all the powers of the 
appellate or  revising authority, as the case may be, under this Act; 

(g) where the rent court constituted under the said Act had 
passed an order determining the fair rent in respect of a holding, but 
the time for-preferring an a q p a l  or revhion in respect of such order 
had not expired at the commencewent of this Act, any party 
aggrieved by the order of the rent coutt may, within three months 
from the commencement of this Act, prefer an  appeal or an 
application for revision against such Qrder before the appellate or 
revising authority under this Act'add thereupon such authority 
shall reopen ihe matter and disposi: of it in aceordance with the 
provisian-of this Act. 

SCHEDULE{-I 

[See section 2 (6711 

Lands other than nilamc. 

Class of land. Standard acre. 

!. Garden . . 
2. Dry land principally cultivated with 

, 
cashew 

\ .. 
3. Other dry land \ 

4. Palliyal land . . 

PART-I1 

Class of land Standard acre 

Double crop nilam 

Single crop nilam 








